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Clause 1, the Enacting Formula and the Title were added to the Bill. SHRI
HANSRAJ BHARDWAJ: Sir, | move: That the Bill be passed.

The question was put and the motion was adopted.

Discussion on working of the Ministry of Water Resources

MR. DEPUTY CHAIRMAN: Now we take up the discussion on the working
of the Ministry of Water Resources. Shri Keshubhai Patel.
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DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, | am very happy to hear
the speech made by my respected friend, Shri Keshubhai Patel. He said that the
issue of water should not be politicised and no politics should be played. He also
said that we are all one. | welcome it. This is a national problem. Every political party
has to see that the problem of water scarcity is solved. We are all one in this. At the
same time, he wanted to know from the Minister as to what is the speed of progress
in regard to the solution to the problem of water scarcity. Of course, the Minister will
reply to this point

In our country, we have great rivers like the Ganga, the Brahmaputra, the
Narmada, the Cauvery, the Krishna, the Godavari and -so many cther rivers. But
here what happens is, in one part of the country people are suffering from
floods and in other part of the country people are suffering from droughts. Ours is
a vast nation with a very peculiar geological system. The law of nature is such that at
some places the people are dying due to drought conditions and at some other
places people are suffering miserably due to devastating floods. What is the solution
to this problem? This issue is being debated for the last so many decades. We
must remember that our country is totally dependent on agriculture. Crores of
people living in the rural areas are dependent only on agriculture. If we compare
ourselves with China, what is the position? China has accepted that so far as
agriculture production is concerned, India is number one. We have so much of
agriculture production in the country. China is giving top priority to agriculture
production. They have been giving top priority to water resources, irrigation and dams
along with industrialisation. In our country, when we are moving towards
industrialisation, we must see that every acre of land is cultivated with water
and water is made available.

So far as drinking water is concerned, today people are taking out
underground water and using it as drinking water. There are a lot of
deficiencies in the underground water. This water is not fit for drinking. Once
we are able to solve this problem by having dams and canals throughout the
country, we will be able to give best drinking water to the common people.

[THE VICE CHAIRMAN (SHRI SANTOSH BAGRODIA) in the Chair]

Why are we siill lagging behind even after 57 years of Independence? What is
the solution to this problem? Where do we stand? That is the most important
thing to bear in mind. Today, when we are debating this
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issue, it is not for fighting with each other, it is to exchange our views. The
ultimate motivation of every citizen of the country and every Member of this House
should be how to solve this problem. Even though we have been listening for
decades that we must link the rivers from north to south, but it has not taken
any shape. There is a scheme for linking 30 rivers. Perhaps, if you take up the
scheme of linking 30 rivers all over India, Rs. 330 lakh Crores are needed.
Imagine, Sir, we need Rs. 330 lakh Crores! Looking at this figure, everybody is
afraid, and nobody gets anything. The present Government as well as the
previous Government have done a lot of exercise on this. Now, the latest
position is that they want to take up linking of six to eight rivers. One view is that
the estimate would be Rs. 3,40,000 crores, and the other view is that it would
be as high as Rs. 5,00,000crores. Anyway, even if we take an average of i,
and say that if Rs. 4,00,000 crores are spent and we achieve the linking of say,
eight rivers, in 10 years, then, the national water problem can be solved to some
extent. For that, annually, you need about Rs. 40,000 Crores. It may sound to
be a big figure. But there are so many agencies which are willing to assist us in
this. People are prepared to invest and Build, Operate and Transfer. Similarly, in
irrigation projects as well, there are countries in the world and entrepreneurs in the
nation who are prepared to come and undertake to Build, Operate and
Transfer. Similarly, international organisations like the World Bank and
the Asian Development Bank—probably, India is the only country which is able
to take maximum benefit from the World Bank—are also eager to provide
funds. But the fact is that we are not really able to take maximum benefit
because of red tapism, lack of communication and various other delays.
Therefore, we can solve the problem of funding by providing Rs. 40,000 crores
every year in our national Budget. Sir, today, the position is that the commercial
banks have surplus funds. They are coming forward to lend money with nil
interest. Besides international organistions, we also have other organisations
ike the LIC, GIC, which are also prepared, on the guarantee of the
Government, to provide financial assistance. Therefore, | am bringing to the
notice of the hon, Minister, Dasmunshiji, that he must work out with the Finance
Ministry and have revision of the Plan Outlay in the national Budget. A very
small amount of money has been allocated for the Ministry of Water
Resources in the Budget, and this sends an absolutely wrong message to
everybody. How can We then solve the problem?
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Then, Sir, besides the Central Government, it is the duty and
responsibility of the State Governments also to take suitable measures to solve
this problem. Every State has got its own policy. Some States want mass
industrialisation; some States want to concentrate on agriculture. Now, for
example, you take the case of Andhra Pradesh. The present Government is
giving its topmost priority to agriculture sector. It has been found that ultimately it is
the farmers and success in agricultural productivity which would go a long way in
solving our problems. So, besides our interests in massive industrialisation,
encouraging modern technologies, software and everything, we do want to
concentrate amply in irrigation system. For instance, in Andhra Pradesh, we have
got 2,840 TMCs of wate—1 TMC is equivalent to 10,000 acres—allocated by that
system. Besides this, 2000 TMQs of water, which is surplus, go waste in the form
of floods in rains, which means we have got 4,840 TMCs of water which is
available. But we are hardly using 1,700 TMCs of water in the present system. |
am very happy that at least Andhra Pradesh has become a bold State by coming
out with a Plan that it would be spending Rs. 46,000 Crores in five years under
this project. Of course, some people have their own doubts as to how it is
possible. Yes; it is true. For instance, they are investing Rs. 46,000
Crores, and if they are able to spend on 26 irrigation projects, then, in five years,
every acre of land in Andhra Pradesh would have sufficient water available for it.

Water will be available everywhere in Andhra Pradesh in the next five years.
As of today, water for irrigation is available only for 17 lakh acres of land in Andhra
Pradesh. We are going to make it available for a minimum of 65 to 80 lakh
acres of land in the next five years.

So far as the Budget allocation is concerned, the UPA Government is totally
committed to irrigation and agricultural production which, we feel, has a major
role to play in the development of our economy and in helping our farmers. The hon.
Prime Minister gave full support when he visited the State of Andhra Pradesh. He
said, The Centre will give any amount you want for increasing the agricultural
productivity to help the nation and, particularly, the State of Andhra Pradesh”.
Similarly, the UPA Chairperson, Shrimati Sonia Gandhi, is also prepared to give full
support, as the Common Minimum Programme is committed o provide irrigation
facility to one crore acres of land in these five years. | will give you a small
example of the provision for irrigation in the 2004-05 Budget, as compared to
what was
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given by the previous Government. Perhaps, there were other good things.
| am not criticising. But | am giving only factual information. | was told that
Rs. 1640 crores were allotted for irrigation. When our Government came
in, it gave Rs. 3440 crores in 2004-05. In the present Budget, our Chief
Minister has provided Rs. 7400 crores. in the next Budget, he is proposing
to give Rs. 10,000 crores. So, where there is a will there is a way. We are
going to prove that it is possible to make available Rs. 7400 crores by
raising money through institutions like LIC, GIC, the Austrian Government,
ADB and the World Bank. These institutions are prepared to give once
they are convinced that every rupee is going to be spent for the purpose,
and not just for image-making, and once they know that it is a long-term
policy.

SHRI C. RAMACHANDRAIAH: What is the amount that you have got
from the Austrian Government? (Interruptions)

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Please do not
talk to him. (Interruptions) Mr. Reddy, you look to this side. (Interruptions)
Let him speak.

DR. T. SUBBARAMI REDDY: Sir, Andhra Pradesh has proved to be a
model State. The Common Minimum Programme is committed to provide
irrigation to one crore acres of land. The State of Andhra Pradesh has a
very, very ambitious programme to provide irrigation facility in 65 lakh acres
of land. It is possible and it will be done. No force will be allowed to stop it.
God is there to see to it that it is done. (Interruptions) Money will come.
There are ways. The World Bank is ready; ADB is ready; LIC is ready; GIC
is ready; Commercial Banks are ready; the Austrian Government is ready.
Everybody is ready. (Interruptions)

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Will you please
keep quiet? Let him speak.

SHRI C. RAMACHANDRAIAH: He is referring to me?

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): He is talking to
you because you stand up. Don't stand up. Please sit down.

DR. T. SUBBARAMI REDDY: Sir, | request my dear friend, the dynamic...

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): You have only
two minutes. If you talk to him, you will lose your time.
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DR. T. SUBBARAMI REDDY: Sir, what we have to do now is that we
have to eradicate red-tapism. | will give you a small example. There are so
many projects in Andhra Pradesh. You have the Bhupathiparlem Project;
the report was sent to the Ministry of Tribal Affairs for clearance. It is
pending. Again, in regard to the Gundlakamma Project, the rehabilitation
and resettlement proposal was sent to the Ministry of Tribal Affairs. Similarly,
in the case of the Lendi Project, an Inter-State Project between Government
of Maharashtra and Andhra Pradesh, as per information available, the DPR
was submitted to CWC in 2001. Today, we are in 2005. Nothing has
happened. Then, in the case of Modikuntavagu project, the DPR was sent
to CWC in 2004. It is pending for CWC clearance. In the case of Pulichintala
Project, the local office of Archaeological Survey of India has completed
the inspection of temples and submitted the report to the DG, ASI, New
Delhi on 10.2.05. The NoC is awaited. (Time Bell) | am concluding, Sir.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): What do you
want?

DR. T. SUBBARAMI REDDY: | want to speak.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): How much more
time will you take?

DR. T. SUBBARAMI REDDY: Sir, Keshubhai Patelji spoke for one hour.
| will speak for at least twenty minutes. From the BJP side, he spoke for
one hour.

Sir, the hon. Member from the BJP spoke for one hour. | would be
allowed to speak, at least, for half-an-hour.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Mr. Reddy, you
must understand that there is no comparison between how much he spoke
and how much you are going to speak. (Interruptions) Listen to me. From
their side, there was one speaker. But, from you side, there are four
speakers. So, you cannot have all the time. (Interruptions) If you want to
have it, | have no problem; the other speakers from your party will lose it.

DR. T. SUBBARAMI REDDY: Sir, as | am speaking on a very important
subject, | am speaking on behalf of you and everybody. Another important
thing is, | am happy to state that the study of the feasibility of the waterways
India and Nepal have started. The joint review of the Sapta Koshi and Sun
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Koshi multi-purpose projects which has been accepted by New Delhi is likely to
be considered by the Indian Government. | would like to know from the hon.
Minsiter by which time you are going to do it. | would also like to know from the
hon. Minister about the outcome of the Indo-Nepal waterways feasibility study
undertaken and by what time it will be finally agreed? | would also like to know
whether the Planning Commission and the Water Resources Ministry have
urged the Centre to fully fund select major irrigation projects to ensure speedier
completion. Sir, actually, here, | would like to say that the Centre must come
forward, select some big irrigation projects at national level and complete them. But,
till today, nothing is happening in this regard. In fact, the Ministry of Water Resources
should be strengthened. The Finance Ministry must allocate more money to the
Ministry of Water Resoruces for completion of these projects. Actually, as on
today, the Central Government is spending its time in giving clearance to various
projects and in solving inter-State water disputes. The major irrigation projects
are not getting much attention of the Central Government

Sir, 1 would like to know from the hon. Minister whether it has been
recommended by the Planning Commission in the mid-term appraisal, which is
under preparation, to the Water Resources Ministry to fully fund select major
irrigation projects to ensure their speedier completion; if so, whether there are
about 160 major irrigation projects, which include construction of dams and
reservoirs under implementation, etc; if so, whether these projects include
projects that were started prior to the Fifth Plan period. | would also like to know
from the hon. Minister whether the Ministry is of the view that about 45 large
projects which could benefit about one lakh hectare or more than one State
should be fully funded by the Centre. In this connection, actually, | have been
requesting the hon. Prime Minister, the Finance Minister and, of course, through
you, the hon. Water Resources Minister that they must take up one major
project in each State. Then, they must provide funds for these projects. Funds
can be arranged from bodies like the World Bank, ADB and various other financial
institutions. All the parties are going to support it. There would not be any
difference on this issue.

Sir, the State Govermments are making efforts to complete these projects. Apart
from the financial constraint, the major problem which is affecting these
projects is red-tapism in clearing these projects. A lot of time is taken in
clearing these projects. There are inter-State water disputes

284



[20 April, 20085] RAJYA SABHA

between various States. | request the hon. Minsiter to solve these problems quickly.
For example, there are disputes like the Cauvery water dispute between
Kamataka and Tamil Nadu and the Krishna water dispute between Andhra Pradesh
and Karnataka. Similarly, in the North India there are various water disptues.
There are disptues about various rivers including the river Brahmaputra. These
water disptues have been dragging on for decades. The time has come to solve
these disputes. There should be oneto-one discussion between the disputing
States to solve these disputes quickly. They must solve these problems in a
conscientious way and in a judicious way. It should be done in the interest of the
people of India.

Sir, in conclusion, | would like to say this. A day is going to come when even
though you will be able to conquer the hunger of the people in India, shortage of
water is going to be a serious problem. It is going to create social and political
problems for our country. | find that still we are not giving much importance to
it. They are talking about the National Water Development Agency, Task Force
and so many other things. The moment it is said that they require a lot of investment,
they are afraid of it. Now, the time has to come to overcome all these problems. If
a system is buitt up, we will be able to raise money for it. The Government must
commit itself to inter-linking of rivers. It is not possible to inter-link 20 or 30 rivers in
one go. Take two rivers for inter-linking immediately.

Take up a leading example. Take up a project at the Central level,
concentrate on that and provide funds to it from various sources and make
it an example. Whenever any State is serious to take up projects, if they
send proposals for environmental clearance, forest clearance, tribal
clearance, design clearance, there should be a time-limit and see to it
that the Ministry of Water Resoruces has full powers. It must see to it that
it pulls up the colleague Ministries also and see to it that clearances are
given well in time.

Lastly, the UPA Government is totally committed to give a top priority to the
water system. They are going to have a national policy on water distribution.
Our hon. Prime Minister is planning to have a conference of Chief Ministers,
very shortly, in Delhi and discuss for adiscussion with them. Before that, | was
told, our Minister has been requested to have a one-to-one discussion with the
Chief Minsiters to understand their problems. And afterwards, there will be the
Chief Ministers' conference. | am very
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happy that this time a very good subject has been taken up for discussion here.

| call upon all he political parties to be together and make ctafcrcfa® a
prosperous one. Let us make this nation as a maichless, spectacular and
unparalleled one in the world Without agriculture and using irrigation potentiality,
thereby farmers' happiness, you can't think of prosperity of this nation.

Therefore, | call upon our Government to see to it that top priority is given to
water management. | once again compliment, personally, the Andhra Pradesh
Government on their move and it should be followed by other States too. If every
State follows that system—having an ambitious proposal of giving water for lakhs of
acres in five years—the nation is going to be much more prosperous. Thank
you all.

SR Tt OIS (UIREE) $ITe) 2 AT SUAHIETE Helqd, 37 84
T T AUl PR & BrieRor IR @t a1 & forg Jst Sufrd gy &
3R 21 9gd G & T STeT Wrere A s gU Sl &l fafkre @31 &, f54 g11
P PIRAFSTIA 3R F5ANT F & 39 T A &4 qfth 7l G, g9 S
HTerdl & HAl HEICY IBi SURRIG 81 39 Tl A Uscl I8l QRN BT B
Rure & 1E oft 3l 31 95 or<e1 o BT © % §9e & Ufdes &1 98 9ga
31eBT IT8RY & b el SIH| daTerdl & #3ll SUfRAd 8|

qeled, § .. WHR & <1 H 3 & e, S Soid AT
TR MgiRd @t €, S9¢ U Ale W o STd I8! off, af #9 < f&
el H1E A St g8 O UIdIRES ®l, f wienfiearsii o1 am =
AT &, I H FaIc BT A1gl, 9 8 —Task Force Report; recommendation

and action taken thereon; AIBP position; allocation for AIBP in this year's
Budget; command area development programme; river linking programme; inter-
State water dispute; river erosion; coastal erosion management; and, water bodies

restoration. I ST FHRATY 3T TR TR 3T &1 8, AGDI 3711 TiAfHpar §
BRI forar €, I oy § Ia! URIT A1 A1gil| A1 #31 gae
wRITE 98 S I81 &1 qdi STk Ueey ®1 Ud Herad | H AUl a1 Yo HRAT
TR T8 U STDII & W ST 1+ U PoTadi H Sia Bl SR DI I

BT 1 P BETad g-IH Wl 7egH 9, Frad a1 Wig e st sa|
g & Wll, W & e 2 e, g
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el 3TR HOTgRY & WG AT STel Bl HHT 3R STel b 37y I §AR < Bl
T 31U % ST U1 1 BISHR AR & U=, Wikg AT & U IR 31 Il
2 3R YRIHI BT RIGR BIAT 81 SHAIAY ST Bl AT, STel DI HREI, STel BT
HGUANT STt & oy I STed) 81 71l 2

HA BYHATS ST A AU Jegd axhed H, WYl § &8l fb STeT Bl
5 519 U% U9 & AN 918 9 Uifsd gax F1fe-A1fe o) 3@ 8 8, A1 U
RISTHIfI® T Biatat B¥dr © o I8 39-7< Tefs 21 T9 T oAl bl T ST
ST 91T, U8 W9 R-9R gHR 749 § 3o &l

ST B B TSI Tal BT ARyl STt foieft g 8k ie
DI FATHR 1 B NI S b AN P STa bl g1 A 7, WA DI Fa1 el
21 IR YR AR I DR AT T, I§ I 8 18 Hel s 8, od oildd g,
I S Bl G 8, STl &b (97 STad &1 a1 |9 21 Sidt 798 & oy
Il BT G T1 IRQT 2l AT B GRIAN, TR, 719, S, Al & fFIR
T, AR F U9 A UTel Y AR AR b gD A IS W R B ARAT
[RIAT b YEPe IR &7 < <l 89 o3l [ 59 ARIE1Y Bl e ] &b AT-UTd &
HeHI, WNAR 9 IR 4 T Ry iR 98IgH e Sfarr # Heral, e,
PN 3R DI & Ha1 A f[AHRIT B dTell Ieadife $I Wl & BRI &
T fRHRId g1 formg omet At gferam # i o gl AT SR 95t Qe
ST @1 o W Al & forg WaRT UaT @R 3T 21 SIRRTS R S wded
AT P T Thep RST-GH -1 A9 2001 3 &1 Ieibed | Sl fqea F=yer gafl,
I A a1 fd 9 2025 3 AT @I U [Ie18 AT Bl Tl Bl Hae
TR A ST TS Ueh RS STIRIT 98 Jel 2, U1 BT SUAN 91 9 V8T
2, T TR TWRRR Rigs W2 8 3R 9gd ary QT et €, R |re R
STel X&d &, fo7e qaiRT Afeai HEd €, 1ot gftd STt & ATl oIkl 81 7S 2
59 G H U &l foheerd de1 3iiR TelT-3TelT <21 & Tahv1a & RAfoat a9+
P 3Rt WY TeTd Tl e 399 9@ ol Gdhe &b YRYUET H STeTTT-37e T 90
& HATSA! H, STl HATE FATCY AT Feeaqul 81 7§ MR It et off
T1 38H Bl TS 81 HRA ARBR Pl STel AL HATAY 2 &b STel FAEA b
I 3R fafrews & forg ferma feen-fcen ol rRimH &1 TR &% &
o SRR 21 59 3D D1 8,151 J&d , IS W1 & w9 H el
&1 [T, TRevr 3R yder, Rars if 16+, Yoie A o
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4-00 P.M.

HRETOT, AT ]I, q1G [ gie] GRETT, STel ST 3R BHeld &1 GHRATS B
fRTERT U ) SveRTSE I Afeat &R =1t anfeat o1 faf = oik faera 7 1
U 98 R BIRIHH 2 iR BRIG 17 FIS &, Sl STl GATE HATAT Pl AS
S dTel 8, 3% IS 8 SRSl IR 984 $© 2l 391 9 &, [ 9t afg §
PR BT AT B Al H BT A (&6 «oidt g9 Hi9 T, Aie G fad sy
ST I 8, 984 PV ©, olfbd ISP g1 W1 S H HHI STl Bl FHRT 8 31R
B! STeT BT 11T 81 S HATST 7 Ugell IR TSI STt 7T 6 1987 H 1418
o} 3R gD 1 31,2002 BT AT fopam 71 T2 73 g e Ay =nfya
P IS BAT 2003 P TS STeT P o7 H 77 fora1 &, <ifep=T 1ot ff gAY STl
®T! 916 | g9 VBl 8, Bel GO H Ofd X861 &, Hel 74! ¢ &R ¥, Mg & Mg
T % T H fIefi= 81 O < 7, A1 Bl 317 < W 3MS A A A<, STl b
STToTAlT-SUBR IR 3MTel & 3R MR &4, SI9 &l 81 & 301 < e 21
PEI IR AN RIS TG 9T I BT AoIgR 2 A1 el RIS STt faare
& eI, Sl BR RIS Sl Bl STHRA &, g8 W1 G T81 81 yreil| SRR o1 99d &
o5 Ao g2 T2 81 7 I8 21 S oy {5l @1 Rrier i 981 savmn
SITAT? H T a9 3t Fdg Ay o el o) ToR ST1e 8 ot § S @l
S PRAT BTG, AT T8 AAIC PRb W Tebe el & [ Fwdl YISl b
foTU STet FATee H3Terd §IRT YRR 6651.41 BRIS BUU & TR & W TR,
IS AN 7 Hael 3600 TS ®IY GRETT Bt Wpf &Y, S fos yanfad
YR BT T 60 IR 937 & 39 IR Bl RUIE ST 311 & 6¥E & 9ed TN
Gl TTE &, 99 3l ORE B 91 8, HAT Sl gole <l 8, S YR goic Bl

TS HHIRI, TSI AR WHHT e 3l &l

SUIHTEE HElqd, HIRd B a1 &1 312k 7 3+t A, siell, arerai,
Sigel, UIERl, Texi, Hail, dai, Te41, R AR IR a1, AT, a1l bl
AT, T WRTIAAT DI ST I BT IR I B 31 H PHe1 arg b o
gIdelds Ul Bl WTE YT AFHR SHP AFD a3 [HY MY &, 99 & AH
It Bl WReIYE g9 & A H TI fhy SITY| AT SelTeh] | AhR I8N
Mus-ufgal O g T ool B GRRIT fhar g, 1R S 38 odY I &
TG BT 1T ISR 7 @ielT ST 31 ATel ¥R U8el TR dl SIS g
& Ul BT 59 SR BT T T STgasd ST g1l 399 Ugdl 1 ST
AT R ST STRBR o HHel ST X8 &1 AT R MH@ & gl uR ol
BT P STETHTR BT AHCT | ATA STTIT 2AT| H IR GRIY HAT AN [P $9
TRE STdl 1 Arsde - 911 S| H 2ATST-91 g4 Bl ARBR $

288



[20 April, 2005] RAJYA SABHA

BIIHH R I $B HE1 gl U1.S1.T. GRBR P AN d agd IR bR
91, I T o AT Bl ST U 3R a1 S9 99y goic § dheldl &l TS
off, GO 3R 60 BRIS,56 ARG AT dTell I8 A Sb Bl Al IR YA
P Y| ] SIS BT T8 YA U8 (b THR <9 P IR Bl gl ool AR
fora dRE sPIdINTdd S B faTe <), I8 =1 9y v fomar = o
gd H3AT 7 WGP TATT SR B&H ISR BT SiTed 41 9wt fea 2011 g R4 art
®ed gU oI I8 Pel o7 fh I8 < Bl a9dR AR THaR Bl 4l g1 a7,
e 3T foh<f TepR T Fd&ToT HRIY TRBR = I8 SN hod1 &1 &ff, T8 ST H
oy a1 &) e BIdl & A Siel Fare w3l 5 9 . (FauT). ..

1} THT &. BTG : Sl e H 78] 2, S UR IRIY 8] 1 A1

SRR Tt IS : AT, G IR A Tl o 1 A1yl H A
ST dare {3l St 9 Radwe drA1 Il {6 o9 PR 9 39 Rex fafdr
ISIae Pl Y81 <1 918 I8 & Al 99 984 rd AHTHR 3T 9G] SiTfd 4
RIS 4 ugr & b S=i faRivs &1 g« i fovar & ol S fe=i o Rurd
MM & 918 & I8 B YW fBa1 Sl T4 el aRISHT F ggell Wl
TITEROT Her fare BT 211 Sig fafderdr iR arfere e A SR -sad
Bl gbell B, sl 57 Ay &l 9 faRivsi &l ddr i ¥ a918 Sy, S9!
RUTE 3 & 918 &1 HM Y6 11 A1 H Her arg i b AT Ff Siad o
TR FTTEd AR faarg o1 Fraer @ /il g =mfey, R <21 &
TATERTT PR &1 &b A1 [ F Ty STt GAeaa HRIA1 S1g| Tl Sire! Ao r
B TP g1 Wkl g W1 o7 b Paxell gl W WRBRT QUi a9 S 3R
FTiTes |uaT, Ui & FoTdRor iR ATIRIGRYT & HHEATS 9gd 9¢ S|
S AISHT Bl By 194! F fR1e 1 fpan ol & &g gl § b i < v
ARPBR 3d 1Y, ITH 9 IR fIRIY &1 <1 Sq9HIede] 7eiey, § $o fad ugal
q-oTel VR fawg o= v AR & 917 o & forg farasims 115 ot a8f serse
P AR 7 93T 6 I T8i YT ATl & SUINT Bl Tdhi1db (A
DI TS 2,7 Y-STel WR b Yo DI TR GGG &1 J 2R b I T Bl
g W T8I 98N, SN el § BIS ol 8, XA § el o & 31 R 9 &
% q1& Yeb el b HIEGH ¥ S Ul B q1ex [ebrerd 81 I8 Sit rsgfererT
T gom T BT B, U8 O & WU H WA A © | H 39 ddy ¥ aex
BRAMCT fadeq W A #31 #elqy &l & feamr arghl, f5ad & S o
TR 8, I ARG g o1y 3k S 99 5T & w9 H B H R S|
JUFHTEE
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B T B9TRI AT 81l 81 €-S17 P 39 81 & 991 T ST TATIH P foIg
B9 Ps IR G4 H, I9g P 18% U9 ST Bl

IGY. WRBHR 7 I S qrefiamar # 3@ € MR <1 o smde
& 1Y 75T B [AFAe Aot B F=ig A <A1 WieGR BT g1 94 de-
&RoT Ud q1g fARi=07 & forg i Sier o et a)e @ a1 @Y g1 F 59
Ug el bl RIS AT TG

HqEld, H U 3R Radwe BT Agl| 891 Il ARD & FHRT 4
& P N Uh TR B T Bl SR 81 YT ARPR & FedrT F 7
TET 4 3ITaTeH 16 DI b &b [oTg W1 H U Tebed ST ST bl /T Bl gl
ARIGY, BN Yo & U 3iR 9gd Jo! 9T Al # S g &l o &1 2
SHEEINEKINCRERSIEES EI IS KRR

3T W H o GeId o1 Arg NP d8d U Ul I1h STe HaeH
oMl &Y 1 STY S B4R YA 3R STt A1l @l J91d) 31 4 [T B
gq fory atmawass 7 fa5 (1) Fatomedi= g R aRarsmmsi & SRaR gRT
AILID G oA BRIPR Jg WR W QR A1 oY, (2) gaare ears
AISTIRIT T IW@-ATT Iferd aIb I 81 3R I Fe! aRIdb A TARIT 1Y, (3)
| TR IR A1l 6 §RT 3MH ANl B Aihd ARNGRT ¥ STl 993 3R STal
JiReTUT & faBRT & fIT THH HeH SSTU SIY d1fe STHIF & $HUR & 31K a8f &
U1 BT ST SRIATA Bl Wb, (4) 16 MR F&@T 307 F fo7U R Sugh
PEH IAIY MY, (5) Y-&RVI, HeTa AT DI J4rdl &1 F FRIF T gU 9-
TRETOT IR Bl WRIHR STt T8Vl 3R Rrars gRareett & wHfts &= #
] {51 911G, (6) T faWmT o §oR IR IdBR S BT f[AaRId B qmifors
T-Gor A I fFa1 S, (7) B, Heiel, iR 9t Riars aRarsait
& U B Sfad &1 9 iR fran 9y, (8) -ty aRor &1 A F forg
qohTel IS HEH IoTY SITY AR 317 3ifem geima I8 2 b g9 <91 & i
gl # STel U B, S¥fely a8t & STt ol faRiy Wy 4 WA Bx S 99 Goid
% BT H ST SA1Q|

3 W, § 39 e § ARBR §IRT ISTY Y HEH| Bl FHT Bl 3R
T 989 39 SHIS B AT FHIE Bl fb Mo ot 3ref-Te) did 59 &
15 379 BH Blg UAT B DN [T BAR ST BI ST HHI STeT H gad, STel H
FE 3R B T D1 g & foIg IR Bl AR 7 81| g=IaTe|
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IuqUTE (A I IrTSIfeAT) : Sl A HATd § ¥roy Hal Y 5

TP RT ARTIYT T d|

STl ATEH HATerd § 159 |3 (37 ST 9ehTeT ARMv I1€4) : q8iey,
3TST e H el S¥re faunT o) faaR-fagst 81 ver ® &R 99y e =
ggd He@yul g1 I8l 3T 81 I8 989 T WY SIRI ¥ SR qeagdr [G9mT
P HEHT HAT S gRT foRed R | Srare fear s

ARIGY, A BYHTS FaGTd HTs Jcd AIEd - s Aecdqul goid
feu S=i= T & g 3Rk Rars & 98k yeuq R fIeR & ==t a1 98iey,
STel S & ST U 9gd & Aewaqul vy &1 weledy, &9 St &1 U@ <TeT 2-

RfgH aref Ra, 91 areit e 3,
I Y T Har, Al AEE

HeIGd, T BT A19a Siia H 9gd decd &l S Hodl 991 Ul & T8l off
[T, I B ST I 941 Uit & T2 S Wepar 21 gpiel = &4 uTl &1 & 3R
S YT BT 980K UG8 PR b 89 ST Bl GG (9P P, Wl qb qreil
ggaTy, TS &1 d8aR YEe BN 1R USTel 61 JIaiRyd g o diih g

P Y UTT BT Hhe ST 9 81 3R 7 U P 3147d H Welt AR ST b |

HEIG, JATST g1 H Ul o folg It rar-ardl 3fR gerdel
e g8 &l R QEr-aidl & forg 781, Sar uril & forg arst qegel <2 §
JTaT-4TdY H9 & g1 ARl ST H U Bl GIaRI aveT 3R gdET R,
9 foTQ &) IR SUN 81 519 A Y. G1.Y. Ta-HE 31 8, bs FecqUl ASTIsi
BT A A BT B a1 2 3R Hia A7 o & agd ft &8 dromm o
TS &1 H 999 Ul 39 a1 DI ST =g P Sief g.amrs . d1.d). IS & d8d
I RISA1 DI, [TTeh UT_T AT FA1E & 3R YU &HAT b AR TR AR BRI
Bl QRT 81 PR UG, IFD Y 1996-97 H Q18141 HrRISH 111 17|
SAD d8d BRT o HIRIBDH 1T 7T, FTIH 70 IR¥e 3R 30 AT & 9T
S B AT §, AA-[1Y [T 2o H 10 3R 90 P MR 4R AR <7 B
FARYT &1 SHD] TAN HATI 7 TSI FoIgail &b A1 foran & wiifd crgq-ards
TG | A B T B B ST i BRI QLaTE. AW rieH 7, 39h
Tq8d a¥ 2004-2005 & SR AT 9o, 7em iR oy Rars gRASHR &
foTT 1800 RIS WUY & goTc YRS BT o1 H Hiel 7 2887.21 HRIS WUY BI
NINER BEC AR
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311X 780.13 RIS WY B! R IS TCH b WY H SIR] DI 31 §H BRIHH &
& 184 B WeIH 3R 4169 g Ryars Wl & fTY 31F T 17537.57 IS
HUY SR Y ST g & AR 39 I & T8 59 Bl Bl dbR 89 39 AN
T BT B BT ... (IHH)....

SHRI JAIRAM RAMESH (Andhra Pradesh): Sir, the debate
..(Interruptions)...

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): One
minute...(Interruptions)... What is your problem?... 3@ AT |

SHRI JAIRAM RAMESH: Sir, the debate still going on, or, the Minister is
replying now? | think other Members also want to speak.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): No, no. The Minister
is not replying. He is not replying. He is only intervening. The reply will come
from the Cabinet Minister...(Interruptions)...

S ST YT ARV ITSd : SHD AIA-H1 918 YeH 3R Herd FRIgD
B &7 fIBPrT ...(ae™). ..

SHRI RAVULA CHANDRA SEKAR REDDY (Andhra Pradesh): Sir, there is a
confusion in the House whether ...(Interruptions)...

S} ST YhT91 TRV ATed STf Y8 & BRIHH, STl b1l BT AR,
AHRT ....(FAI). ..

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): There is aways a
standard provision for intervening... (Interruptions)..” is nothing new
...(Interruptions)...

#ft ST YHTI ARV ATeq fRAR o1 & d8d dI & {6y 77 21 aui-
3 IR A el 7 Tl $) 81 Heley, 9ad ugel Y. U1y, TaHT Sg |l
¥ 31T A1 U 9gd Heaqul BRIHH (a1 11 {6 S AR T H 818 $H
FIaHT, BTS 9 q187, Ut ¥ 818 $F 99 ¥ forg ==t axch <&, afes &
ISP oY T TRBR A oI A Yol Ta1 gall, SHD] Pls AHSIT T8l
BT, WR=] ..U, TG g9 P 9IS & HEH & F<x, IE Q¥ $ (¢
qP UTI1 UEATY, BH B SHBT d8aR JdgT BN, T8 37Tl TuTd
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H 818 SH 99 & oIt R ARBR 3R TUT H ATl g5 ATl BT Aol Heba
5 vaadSl 3 oiex gofll YaRTdol i ole} & <Tel gofl, 9 drdi &l
gRfSUE TS fdet f AUt § 8718 $° 999 & fov I Il IR ST
SLULIIR. T & fIU AHSIIET Gl 3iR 30 PRIS HUY [J9IT 9 #/76 Y 7T,
ST W B TS, TUT H BTy Gel AR 37T T H U9 S8 HrATHIe
Qlel T 21 S1.Y1.37R. I Y81 &1 I8 Bl T8I 3Tl AT| 579 b 89 A BT 311”
T At IR B8 H TE I, 99 I 916 A SR [IER B T gatat 8 @
g, 9P I 1| Bl il gaial 81 8] €, S F9ia] A 89 T81 991 Aol © 3R
31TST IEh forg ST 3R, I Y21 21 Db AI-[1Y HHAT 3R IR IR
SLYLIIR. g1 TS I A& BT DI <X YET 8,T8] I <@ BT B X,
I YUY, TaTHE DI U fdael 1 3R &H R T S| T BT I8
A 919 81 IR 8R4 o A1el Sl gaial 3R q@Te! gs, rad S -A1e
DI B gs, PIB! gaial §s,qR1 ST Bl AT SATDI-SeAThT AR AT
A FeTHa Sft 7 0 TR 9 {51 of 9d a7 & 918 S=H S $8
<@, 981 Bl qa18] AR qaial, SHD! <@ & d1a IE el b TRD-BII ]
2 3R I MIR TR CRG-HIN TR 7| ...(IEH)....

Y TR . TTPY ¥R, YT R BB 2?2
IuquTee (3t GdY arTsifed) (Us e ... (auF). ..

. ¥ 29 Yert (RAER) R, S 9 AN id 8, 98 39 ), F3) off
A 91T B 21...(TaE™)..

Sugureget (ft GaN grTeife) : te fiFe, Y Sl UeHne o,
JMYBT HecTq FAT 8?2

SHRI EKANATH K. THAKUR: Sir, water is the most important issue.
We are here to hear the Minister's reply. Now, another Minister in the
same Cabinet, is he entitled to ...(Interruptions)... Many Members are
still to speak ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Will you please
wait for a second? You know the procedure. He is intervening. The Cabinet
Minister will reply in due course. You don't worry about that.
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SHRI EKANATH K. THAKUR: But, Si, listed Members have not spoken
...(Interruptions)...

SHRI C. RAMACHANDRAIAH (Andhra Pradesh): Sir, is he speaking as a
Member of this House or what?

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): He is intervening as
MOS, Water Resources. And, this is a part of the procedure...
(Interruptions)... One second, please ...(Interruptions)... This is a part of the
procedure...(Interruptions)

SHRI C. RAMACHANDRAIAH: He can reply to it. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Yes, after him, he will
get a chance. This is a part of the procedure. Don't worry. This is the procedure.
Please go ahead. You please don't take a very long time.

SHRI C. RAMACHANDRAIAH: This practice was there earier. As | am a new
Member, | do not know the procedrue.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): If you are a new Member
and you don't know the procedure, | have explained to you the procedure.
What more do you want?

TS d A8, 3T STeg Gcq HR <

37} ST YHTRT AR ATed SUFHTee Sff, g e 3§ @ R @1 g1 H
IE BT 1 AT & 918 A Sl IaT8! §8, SHSP 918 I8 SRD-HIN 171 T 3R
I TP B B RIS 311 718 21 3@ I RUIE & MR WX, A R KK B8R
H 997l g5 I1 3H H g9i4l g5 I UIaH A & $O gaAlh H gaial gs AT
qaiad, VI U9l 4 qaia] g5, SHS oY BRIHH §11Y 1 78 51 3949 TR
DI ECTI, 1Y BT ITAIBRUN BRAT, SHBT [T BRUN BRAT, ST IO &1 I8 &
SBT IATd HRAT, 3T BRIBH gl SH P I, 9T BT 85 SH o1 89
AT, A 3 d1¢ Bl gdial B b, RIIA STH-91e 61 81 81 X8 21 s4afery
IE 1800 HRIS HYAT faT 7 B S99 3IR edh R o1 f3am 71 § 300 TRl
AT S - T BIg WhIH 8, A ¥ 89 Gl Hf b4 84
¢ W I2Td B, B Wdl H Y1 UgaT], B $7 Wl H I gga1 HR A AN
% o Y & &5 7 IuST 98 BT B B

SUFYIETET R8Iy, A= U 21 Sft ¥ S <_b- B 9711, SHD)
RUIE P 3MYR TR 3N GRT HRATS B ST ST&T TP S STl FA1er= fadmT
P HIETH F BT
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Bl 8, SP! IRT PR <2 WX H U 36| {1s o1 Yefer BT, Sl 9old &,
ST B8R SUTI &I, AIFGH ST BT HUSV 81, oIl BT &I 9 8, AR &
JMATF FARTSS B, YT STT8T IR T81 & U Bl Teodl TaTd HRAl, 396
f3TT S8R U, UEEH 81 3R SYaRT AISTHT 94T Sff Xa! Bl

SUHIEE HEIqd, 3 H H % ga-1 &1 P I b 1 Rarg fawmT
2, 57e1 e fumT 2, 39 Bl & IR § AT Aad Bl St ¥ {9,
ITD! WA B AR A 8= H&er fhar SITgen dq1fes &9 Tl dab IT=1 9gan
AP, 18 & [oTY J8TR Yde R T AR JETE A <3 DI G b | AT HEDR
#H 379t 910 WH BT §| FIdTe |

SHRI JAIRAM RAMESH: Thank you, Mr. Vice-Chairman, Sir. | will mate
five major points in my intervention. First | will speak on irrigation planning. Second,
| will talk on irrigation projects. Third, | will talk about river linking. Fourth, | will
speak a little on regional co-operation. And finally, | will speak on the National
Water Policy. Sir, on irrigation planning, there are various estimates given by
different wings of the Government of India.

If you look at the figures given by the Planning Commission and the Ministry
of Water Resources, you get one picture on the extent of irrigation coverage in
this country; if you look at the land-use statistics put out by the Ministry of
Agriculture and its various counterparts in the States, you get an entirely different
picture. But, | wil, for purposes of today's discussion, Sir, not get into the
controversy over discrepancy in numbers, which is a separate issue in itself. | will
also not talk about the difference between the potential created and the potential
utilised. This is a well-known problem in India's irrigation planning that there is
a substantial gap between the irrigation potential we create and the irrigation
potential we actually utilise. | will confine myself, Sir, to the figures that the
Planning Commission has just recently put out in this voluminous document on
the 10th Five-Year Plan. Sir, if you look at this document, out of 140 million
hectares or so of ulimate irrigation potential, it appears as if India has now
currently created irrigation potential of about 95 million hectares. In other words,
between 65 and 70 per cent of Indiaa ulimate imigation potential has been
developed. Whether it is utilised, as | said, is a separate issue altogether. Now,
Sir, at this rate of addition to irrigation capacity, it looks as if it would take another
20 years or so for India to exploit its ultimate irrigation potential. Now, this
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ultimate irrigation potential might itself change. It may go up from 140 million
hectares to 150 million hectares with the advances in technology. But, as of
today, it does appear as if about 65 to 70 per cent of India's ultimate irrigation
potential has been created. Sir, this gives the impression that this is a very
significant achievement. But | want to add two words of caution on to this, which, |
am sure, the hon. Minister is very well aware of. Sir, when you look at the
regional distribution of the irrigation potential that has been created, you will find that
there are very large variations, and it is these regional variations that, | would like to
suggest, should form the focus of public policy in the balance of the 10th Plan and
in the 11th Plan. Sir, if you look at the three big States, namely,Assam,
Jharkhand and Orissa, there is a very substantial gap between what the irrigation
potential actually is and what the irrigation potential that has actually been created.
Then, of course, you have the second tier of States in which you have Andhra
Pradesh, Karmnataka and Tamil Nadu where there is a significant gap between the
two. So, the point | want to make is that while at the all-India level we may be
utilising about 65 to 70 per cent of our ultimate irrigation potential, when you
look at the level of States, | would argue that there are five or six States, namely,
Assam, Jharkhand and Orissa in one category, and Tamil Nadu, Andhra
Pradesh and Karnataka in the other category, where there is need for
accelerated irrigation development on a collaborative basis between the Centre
and the States.

Sir, the second point on irrigation potential is far more important than the
regional point which is that even after we develop our entire irrigation potential, 40
per cent of India would still be rainfed. Sir, this is a fact that, | think, we should
always remind ourselves of. We talk about India shining; we talk about India as a
super power; and we talk about India becoming the fourth largest economy in
the world. But the fact of the matter is that India still depends critically, and will
continue to depend, on monsoon. If the monsoon is good, India does well; if the
monsoon is bad, India does not do all that well. Even by some miracle if in the next
20 years, we utilise all our irrigation potential, 40 per cent of India would still
be rainfed agriculture. | think the problems of rainfed agriculture are different from
the problems of irrigated agriculture. This, of course, is not something that the
Minister for Water Resources is directly concerned with, but, | do believe, that if the
Government is looking at water resources in a comprehensive manner, it cannot
run away from the problem of this dry land agriculture
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which is very substantial, as | mentioned to you about 40 per cent of
cultivated area.

Sir, let me now very quickly tak about the second issue which is imgation
projects. Now, Sir, here | want to talk about the Accelerated Irrigation Benefit
Programme that was started in 1996-97 when the United Front Government
was in power.

This was basically, Sir, meant to accelerate the implementation of irrigation
projects. This was supposed to take last-mile problem, take irrigation projects
and put them to completion. Sir, almost eight years after Al BP, the record is far
from satisfactory, and | am sure that the Minister for Water Resources himself would
agree with the numbers that | have. Again, there are some minor variations in
the numbers that the Finance Ministry has put out in the Economic Survey, the
numbers that are available on the website of the Ministry of Water Resources, but
the broad feature is that 181 projects were taken up for completion under the
Accelerated Irrigation Benefit Programme, and as of now, only 32 projects are
actually being completed. So, Sir, this is not an Accelerated Irrigation Benefit
Programme. This is an irigation benefit programme, with the same pace of
progress that we have seen in the past. There is nothing accelerated about i, if
these numebrs are anything to go by. Therefore, | would argue, Sir, that we need
to pay far closer attention to the way the AIBP has actually been implemented.
Sir, I am a Member of the Public Accounts Committee, and the CAG has done a
performance appraisal of AIBP, which was a very comprehensive assessment of
the manner in which AIBP is actually being implemented. We took two States,
Karnataka and Andhra Pradesh, for intensive study, and the picture that
emerges, is not very, very positive. | know some changes have been made in
the manner in which the scheme is being implemented, but | would urge the
Minister to give this a completely different orientation than has been the case so
far. Sir, one of the adjuncts of the Accelerated Irrigation Benefit Programme was
that the States were supposed to enter into Molls for reforms in the irrigation
sector. One of the conditions in the MoUs is that in five years' time, the States
would increase water charges so that they will be able to recover the O&M costs
in five years' time. Now, | would like to ask the Minister how many States
actually are following this MoU, how many States are utilising AIBP as a window
for introducing reforms. | would like to ask in how many areas has the Central
Government used its leverage on the Accelerated Irrigation Benefit Programme
to push reforms in the
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imgation sector. Sir, the most disconcerting and the most disturbing aspect of the
AIBP is—the Finance Minister is not here, he is the real villain of piece; it's not
the Minister for Water Resources—this year the Budget has increased the
allocation for the Accelerated Irrigation Benefit Programme from 2,800 Crores to
4,800 crores. But actually, Sir, the window is not going to be the additional
Central Government assistance; the window is going to be the additional
borrowings by the State Governments. Now, what is going to happen is that
the poorer States, the fiscally bankrupt States, will not be able to borrow, and
even in the States that can borrow, like Andhra Pradesh, Tamil Nadu,
Maharashtra, Gujarat, Karnataka, etc., the exchequer will borrow, and it will go
for ways and means; it will not come for irrigation projects because we all know
that the fiscal position of the States is very poor. | am making a prediction that,
in fact, AIBP is going to suffer quite considerably in 2005-06 because the mannerin
which the Finance Minister has implemented the recommendations of the 12th
Finance Commission, and | would urge the Minister for Water Resources, | know
he has taken this up, | know he is helpless in this regard, but | do believe that the
message should go to the Government that if irrigation is going to be the
comerstone of Bharat Nirman, you cannot take the route of market borrowing by
States in order to fulfil your targets under irrigation benefit. | think the poor States
will be hurt, and even in the well-off States, the irrigation sector is not going to get
the money that it actually deserves. Sir, there is one more number that | want of
give which | am sure, the Minister is well aware of, and this is there in the Tenth
Plan document, and this is a very depressing and disturbing number, and it really
summarises what is wrong in our irrigation sector. Sir, since 1951, according to
the Tenth Plan document, there have been 1,300 irrigation projects that have
been taken up for implementation, out of which, only 900 have actually been
completed. So, in this country today, there are 400 irrigation projects being
implemented at sub critical levels of financing, and | think, really this reinforces
the point that | want to make that it is really project implementation,
projects under implementation, that need to be completed. You dont need a new
category called ‘projects under contemplation’. What you need is to take projects
under construction, complete them, and then move, on and start new projects.
The tendency in our system is to start new projects, and not complete the
existing projects. We all know why all of us are more keen on starting new projects
than completing the existing projects.
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Sir, let me now very quickly move to the third point which is river-linking.
Sir, so much has been said on river linking. This was made the touchstone
of Indian nationalism by the NDA Government. | do not know what more |
can say, but I do want to say two things on this entire river-linking scheme.

Sir, there is an Integrated Water Resource Development Plan. This is
the Report of the National Commission for Water Resource Development
set up by the Ministry of Water Resources. That submitted its Report in
September, 1999. Sir, | am just reading from page 9 of its Summary. This
is an official, Government of India document. This was submitted to the
Ministry of Water Resources. And it is so confidential that when | asked
for this Report, without casting aspersions on anybody, | should say, | got
a small note from the Ministry, hand written, saying that "Volume-Il is
highly confidential for which a specific request has to be made, and get
the written approval of the Secretary or the Minister." But | did manage to
get Volume-1, which is obviously in the public domain. What does Volume-
| say? Volume-I says:

"The Himalayan river linking data is not freely available, but on the
basis of public information, it appears that the Himalayan river linking
component is not feasible for the period of review up to 2050."

And then it goes on highlighting what the problems are in the entire
plan of linking the Himalayan rivers.

The VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Is it a confidential
report that you are disclosing to the public?

SHRI JAIRAM RAMESH: No, Sir. It is a public document, published by
the Ministry of Water Resources.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): No; no; you
yourself have said that; you quoted something.

SHRI JAIRAM RAMESH: Volume-ll is a map, and it says Volume-ll is
confidential. But Volume-| is not confidential.

The VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): You are quoting
from Volume-I.

SHRI JAIRAM RAMESH: | am quoting from Volume-1. I am not breaching
the official secrets. But | don't have Volume-II.
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The VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): You wil be in
trouble; that is why | thought | should warn you.

SHRI JAIRAM RAMESH: As far as the Peninsular river component is
concemed, the conclusion of this National Commission for Integrated Water
Resources Development is that "there is no imperative necessity for massive water
transfer. The assessed needs of the basins could be met from full development
and efficient utilisation of intra-basic resources except in the case of Cauvery and
Vaigai basins. Some water transfer from Godavari towards the south should take
care of the deficit in the Cauvery and Vaigai basins."

Sir, the point which | want to make here is that the entire weight of
technical opinion has been to proceed with caution on the river-linking scheme.
Even the National Water Resources Development Agency has identified 30 links,
out of which a pre-feasibility study has been done for all 30, and feasibility studies
have been done for eight. If you look at the actual feasibility study, one
feasibility study that is actually put on the website of the Ministry, which is
Ken-Betwa link for which a feasibility study has been done, even there, you will
find, not only from a financial point of view, not only from a project implementation
point of view, but also from a human and ecological point of view, that the
implications of this river-linking scheme are going to be quite stupendous and quite
enormous. Rather than making the riverlinking scheme the touchstone of
patrioism, rather than making the entire scheme to be the litmus test of who is
Indian and who is not Indian, by these self-styled patriots, | think we should go
cautiously. It is not as if we have not done river linking. Rajasthan canal is a river-
linking scheme, the Telegu-Ganga is an intra-basin transfer. It is not as if India has
not done an intra-basin transfer, but on the scale and magnitude that is being
talking about, | think we need to proceed with some caution; obviously, it needs
to be sequenced. There may be some cases where intra-basin transfers could
be financially feasible, but | do believe that in today's day and age, with today's
media, with today's civil society, it is not possible for us to overlook the
ecological and human population resettlement consequences of such a
massive scheme. Yesterday, you would have seen in the newspapers, Sir,
that there is a new study that has come out, that has called into question the
utility of Bhakhra Nangal Dam. Sir, even todays' day and age, | do not think that we
can rush into this project oblivious of the consequences of resettiement of
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millions of people, and let us also face it, Sir, India's track record in
resettlement and rehabilitation has been pathetic, has been poor. This is a
blot on our collective conscience.

With the type of track record that we have had, if we embark on this
fanciful scheme of river linking with 30 storage reservoirs involving massive
displacement of people, | think, it is going to be fraught with grave
consequences. Therefore, | would urge upon the Minister to follow the
route that is recommended in the Common Minimum Programme, that is,
to take up those schemes which have overriding priority to us and, obviously,
some of those States which are involved plus other States.

Sir, | will just take three or four minutes. The fourth point | want to talk
about is regional cooperation. It is a fact that many of the problems that
we face in water resources planning cannot be looked at in isolation of our
neighbours. The problems of flooding, for example, in north Bihar, cannot
be solved on a long-term basis without cooperation with Nepal. Similarly,
when we are talking about the development of the entire eastern Himalayan
region, not only covering eastern UP and Bihar but also the North-East,
this cannot be done in isolation of Bhutan and Bangladesh vis-a-vis water
sharing. The history of regional cooperation has not been very positive.
We have the Mahakali Treaty with Nepal which was signed in February,
1996. We have the Ganges Treaty with Bangladesh which was signed in
December, 1996. But barring these two Treaties and barring the joint
ventures that we have in Bhutan, of which the Chukha project is the most
outstanding example, our track record of regional cooperation has not
been vey positive. India has preferred to deal with this issue bilaterally.
We have dealt with Nepal bilaterally. We have dealt with Bhutan bilaterally.
We have dealt with Bangladesh bilaterally. Perhaps, that is the only way
to deal with this, given the politics of the sub-continent. But | would urge
upon the Minister not to close the regional cooperation route. The Common
Minister Programme talks about regional cooperation for the eastern
Himalayan, rivers, Ganga-Brahmaputra-Meghna basin. | think, maybe, it
is a fanciful idea today, but 10 years from now it is possible for us to
envision a major initiative on the eastern Himalayan rivers which would
encompass not only India but also Nepal, Bhutan and Bangladesh, and |
would even venture to suggest to bring China also into this entire venture.
By all means, let us go through the bilateral route, though the bilateral
route itself has many problems. Even on the Mahakali project, | don't
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know-the DPR on the Pancheshawar project was supposed to have been
completed some years ago-wheather the DPR has actually been completed.
So, we have not been able to make much progress even with the bilateral
treaties. But, by all means, let us keep the bilateral route open. In addition to
the bilateral route, let us also open the regional cooperation window. India
should take the initiative to set up a Himalayan Rivers Commission or a Himalayan
Rivers Consortium to develop this on a partnership basis.

Sir, fmaliy, | come to the National Water Policy. The Government of India
came out with National Water Policy in 1987. Then there was a Revised
National Water Policy in 2002. It is a very slim document. If you read the National
Water Policy, you will find that it talks about everything under the sun. All the
good things of life are there in the National Water Policy. There is nothing
missing, including communal harmony which, | am sure, the National Water
Policy will aim at. But the real questions are: How is the National Water Policy
going to be implemented? What are the legal principles? What is the legislation
required? What is the executive action required? What is the mechanism of
consultation between the Centre and the State? For example, the National
Water Policy says that the Inter-States Water Disputes Tribunal Act. 1956 will be
reviewed.For what will it be reviewed? With what end in mind will it be
reviewed?-To create what net result will it be reviewed? | think we need to go
from a statement of principles and good objectives, which the National Water
Policy certainly is, to a much more operational document to operationalise and
implement many of the worthwhile ideas that have been floating around in all
these documents, which have finally been embedded in this National Water
Policy.

Sir, let me conclude by saying that this is a very important segment of
planning. Water resources along with land resources are going to develope our
economic potential. The Government of India has set up a National Water
Resources Council. It is a sad commentary actually-l am open to correction by
the Minister-that the National Water Resources Council last met on 1st
April, 2002.

If it is going to meet once in three years or once in four years, there is no
point for us to say that water resources are very important, if that importance
is not reflective in the actions that the Government takes. Whether it is the
NDA Government or the UPA Government, is not the issue. The issue really
is what importance the Central Government attaches to this subject. Sir,
unfortunately, the limitation is, every time you push the Central Government, the
Central Government will say this is
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a State subject. We are reminded of Shri Fali Nariman's intervention this
morning on the the Naxalite issue. The Minister said that this was a State
issue. Similarly, in water resources, up to a point you say, "We will do it". But
when we push the Central Government says, " It is a State issue”. | think we
need to get out of this conundrum because water is a national issue. It is not a
Central issue or a State issue. | think it is a national issue. | think it is time for
us to recognise water as a national issue. Give it that status and treat all the
consequences flowing from that, from a planning and from an implementation
point of view. Thank you.

SHRI P.G NARAYANAN (Tamil Nadu): M. Vice-Chairman, Sir, |, wish to draw
the attention of the House to the issue of water shortage the country is likely
to face in the next 10 to 15 years. Water is likely to become an explosive issue
in the days to come and it is for the Govemment and the Minister of Water
Resources to rise above narrow, petty and parochial considerations to deal
with the situation. As far as water availability is concerned, the country can be
divided broadly into two parts. The part from Jammu and Kashmir down the
Gangetic plane to West Bengal has the benefit of Himalayan rivers and so long
as the Himalayan glaciers continue to be perennial, they are not likely to face
any major problem in the next 50 years. There is the peninsular India which has
few perennial rivers, that is likely to face the brunt of the water problem. The
peninsular rivers are mostly rain-fed and once the monsoon fails, the rivers become
bone dry.

In fact, these two zones will have conflict of interests in the days to come.
The States in the Gangetic plane, which wield considerable political clout in the
Indian Parliament, are not going to spare their surplus water to deficit parts of
their own motherland.

This is reflected in the decision of the Task Force set up by the NDA
Government on the linking of rivers between varius regions of the country. The
Task Force, if | may recall, was not constituted because of political conviction of
the BJP political establishment but because of compulsion caused by the
Supreme Court directive. Instead of addressing the problems of peninsular India,
which is reeling under severe water shortage for the past several decades, the
Task Force recommends the linkage of Ken Betwa rivers in Uttar Pradesh,
Madhya Pradesh and Rajasthan. The Gwalior
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region, which is beneficiarly of the scheme, belongs to the former Prime
Minister Shri Atal Bihari Vajpayee.

So, even before the ink dried on the Task Force recommendation, Shri
Vajpayee formally inaugurated the project, days before he stepped down
from office. The present Water Resources Minister, who is from West
Bengal, also seems not keen on diverting water from the Himalayan Rivers
to Peninsular India. Such a move, he feels, will hurt the interests of West
Bengal. So, he has also plumped for Vajpayee's project notwithstanding
his aversion for his political ideology.

Sir, as a result of this, the Southern States will have to wait for 50
years for Ken Betwa to be linked before the Central Government thinks of
linking the Peninsular India. | can understand the BJP, which as no
political presence in Southern India, ditching these States. But the
Congress has presence only in Southern India. The Congress is a ruling
party in Maharashtra, Andhra Pradesh, Goa, Karnataka, Kerala and
Pondicherry. The Party has minimal presence in Northern India. The
Congress, on its own, secured only three MLAs in the recently concluded
Assembly Elections in Bihar. The seven other Congress MLAs got elected
due to the courtesy of Shri Lalu Prasad Yadav. But the Congress-led UPA
Government which has DMK, PMK, MDMK, as constitutents, has
betrayed the people of Southern India. To protest against the betrayal, |
would urge upon the 40 Lok Sabha MPs from Tamil Nadu, without whom
this Government cannot function, to either tender their resignation or face
the wrath of the people in the coming Assembly elections next year. |
demand that the river linking projects in the Southern Peninsular India
should be taken up simultaneously with the Ken Betwa project to send a
message that the UPA Government does not treat the Southern States as
its colony.

The hon. Finance Minister, Shri P. Chidambaram, announced with
fanfare in the last Union Budget to set apart Rs. 1,000 Crores for setting up
the desalination plant in the Chennai city. The Chennai city, with one
crore population, has no piped water supply for the past two years. The
per capita availability of water in Chennai city is the lowest in the country.
Sir, instead of making announcements which remain on paper, the
Central Government should fund the setting up of desalination plant for
which the Tamil Nadu Government has finalised infemational competitive

304



[20 April, 2005] RAJYA SABHA

tender. The Central Government should fund the project on a grant basis since
the Chennai city alone contributes about Rs. 20,000 Crores to the country's
foreign exchange kitty by way of exports. So, the Central Govermment should
not mind giving one time grant of Rs. 1,500 crores for putting up desalination
plant at Chennai.

| also demand that the Centre should enact a legislation to nationalise all rivers
so that petty and parochial consideration do not come in the way of implementing
the worthwhile inter-State river water projects.

Sir, my State is having serious differences with Karnataka on sharing the
Cauvery Water. My State has not been getting justice during the regime of
both the national parties. It is unfortunate that the DMK, which was-part of NDA
Government and is now a part of the UPA Government, has betrayed the people
of Tamil Nadu on the Cauvery issue merely because they did not get power
in Tamil Nadu. Karnataka's political constituency is cultivated by both the
Congress (l) and the BJP.

That is why the Centre has failed to take steps to complete the work of the
Cauvery Water Disputed Tribunal. The Tribunal was set up twenty years after
the dispute had surfaced. It is almost fifteen years since the Tribunal has been
functioning, but it is yet to give its final award. It shows how partial the Central
Government is against Tamil Nadu where, neither the BJP nor the Congress, is a
political force. The BJP and the Congress may fight mock battles in Parliament,
but on Cauvery water dispute, they collaborate and ensure that Tami Nadu is
given a raw deal. For the past three successive years, there has been no
cultivation of paddy in Tamil Nadu due to non-receipt of Cauvery water from
Karnataka. | warn the Central Government against this raw deal meted out o
Tamil Nadu. Such an unhelpful attitude of the Centre will only give a fillip to the
secessionist forces operating in my State. My Chief Minister, Dr. Puratchi
Talaivi, is taking these forces head on. But the Centre, by being deliberately
partial, is fomenting their growth.

On the direction of the Supreme Court, the CRA was formed. The Prime Minister
is the Chairman and the Chief Ministers of the four concerned States are
members of the CRA. The job of the CRA is to implement the interim orders of the
Cauvery Water Disputes Tribunal. But the CRA has failed to implement the
interim orders of the Tribunal because it has no power, at all, in this respect.
The CRA was not able to finalise even the

305



RAJYA SABHA [20 April, 2005]

distress-sharing-formula’. So, power should be given to the Chairman of the
CRA to, at least, compel the erring States to implement the interim orders of the
Tribunal and penalise the ening States. But the CRA is lacking in this power. So, |
demand that the Government should take strong steps to implement the
orders of the Tribunal and the Supreme Court.

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Shri C.
Ramachandraiah. You have seven mintues, please.

SHRI C. RAMACHANDRAIAH (Andhra Pradesh): Sir, | heard with rapt
attention the speeches of hon. Members on this issue. | am rather
constrained to accept most of the observations made by Shri Jairam Ramesh.
He dealt with capital formation and with how these projects have not been
completed within the stipulated period.

Sir, water is a very important input in agriculture. Unless we increase the
growth rate in agriculture, we cannot achieve the proclaimed growth rate of
eight per cent in this country, which is badly the need of the hour. So,
achieve a growth rate of five per cent in agriculture, we require a growth rate of
five per cent in irrigation. For that, we require more than eight to nine
thousand Crores of rupees, which amount is given in this document here. We
have twenty river basins, out of which six are under total stress conditions
and which are depleted. Five more will become water-scarce by 2050. Only
three are going to remain there with adequate water potential. This is the
picture that has been given in this document.

Sir, the need to the hour is to improve capital formation. If you go through the
amounts that have been pumped into the irrigation sector, you will find that in the
First Five Year Plan, it was 18.4 per cent of the total capital formation in the
country. In the Second Plan, it was 13.2 per cent; in the Third, 13.4 percent; in
the Fourth, 14.3 percent; in the Fifth Plan, it was 15.7 per cent. And the decline
started from the Sixth Plan.

It was 11.6 percent in the Sixth Plan; 8.4 percent in the Seventh Plan; 7.3 per
cent in the Eighth Plan and 8 per cent in the Ninth Plan. Today, the capital
formation in agriculture is around 8 per cent of the total capital formation of the
country. The sector which is contributing more than 25 per cent of the GDP and
more than 60 per cent of the population make their living on this profession, the
entire House can see the disparity in the
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capital formation. From 1960-61 to 1999-2000, within a span of 40 years, it has
been increased by four times from 52.58 billion rupees to 213.88 billion rupees.
Sir, the share of agriculture in the overall gross capital formation in 1951-52
was21 percent, and now it is 8 percent. So, this is a very poor picture that is
being presented. Unless we lay more emphasis on capital formation in this
sector, we are not going to achieve much. Unless we invest more funds in
agriculture, i.e., in irrigation, we cannot find any panacea for the ills of this
country.

[THE VICE-CHAIRMAN (SHRIMATI SARLA MAHESHWARI) in the Chair]

Madam, as far as water utilisation is concerned, | would like to inform the
House that around 85 per cent of water is being utilised for agriculture and the rest
15 per cent is being utilised for domestic needs, industry, ecology and other
things. So, the need of the hour is not only water harvesting but also consevation
of water. So, we have to go in for sprinklers and drip irrigation where we can reduce
water consumption and optimum productivity can be achieved. But, the budget
allocation which has been made is a very small pittance. It is nowhere useful to the
objective that has to be achieved. The Task Force, headed by Shri Chandrababu
Naidu had recommended Rs. 10,500 Crores for the sprinkler irrigation

SHRI RAVULA CHANDRA SEKAR REDDY:: Micro-irrigation.

SHRI C. RAMACHANDRAIAH: Yes, for micro-irrigation. But, a sum of Rs. 500
Crores has been allocated for its, which is a very small amount. So, the entire
agricultural sector has to be re-oriented. Unless you reorient the entire sector,
we are not going to achieve the result. Continuously, we will be talking about
agriculture, chanting the cause of agriculture, and ultimately there will be no
result. This is the time we should go in for drought-resistance crops and
salinity-resistance crops.

Madam, there is one more issue. The productivity of agricultural products is very,
very low when compared to other products. Whatever MSP you give, unless the
productivity goes up, it will not be helping the farmer. So, that is also very
essential.

Madam, now | come to the funding of the projects. It is a State subject, as
most of the Members have said. Thanks to the Twelfth Finance Commission
which has transferred the responsibility of borrowings to the States itself. They are
rather wise-enough to press the pass button. Now, they ask the States to borrow
the funds. With all leverage, with all resilience,
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when the Govemment of India cannot borrow, when the Govemment of India cannot
maintain the fiscal deficit, how can you expect the States to achieve this? So, it will
be very, very difficult for the States to raise the funds. | have got my own justified
apprehensions that the irrigation sector will be the greatest casualty in the
States in the future. No mechanism has been prescribed; no mechanism has
been informed to the States. The States which are unable to raise the loans for
funding their Plans, how can they raise those funds, if the Government of India do
not come to their rescue? So, it is all confusion that has been created for raising of
these funds. In the future, we need Rs. 90,000 Crores to achieve this irrigation
potential.

Till now, | was told that Rs. 88,000 have been spent, and we are able to irrigate
91 million hectare. By 2020, we have to double this. For that, we require an
investment of Rs. 90,000 Crores. Now, the Government of India has got its own old
slogan 'it is a State subject’, so you go to the market and borrow. Seventy per
cent of the funds collected by you are being retained by you, and a paltry 30
per cent funds are being given to the States as devolution of funds. And you
expect the States to implement all these projects!

Unless you orient your entire funding basis, it is very difficult to achieve these
targets.

The second important issue is the constraints we are facing in inter-
state water disputes. Though it was enacted in 1956, we could not solve the
problems; because of various reasons, political and other regional problems, the
Government of India-| should say-is not that active in solving problems of the
States. Of course, in 2002, the Government of India has been conferred with the
power to stipulate a time-frame within which a problem has to be solved; but even
then, it is not done. | can bring umpteen number of cases, to the notice of the
Government of India, where neither the Government of India nor the lower riparian
States, have been informing about construction of projects in upper riparian
States. The awards that have been given by Tribunals are not being honoured. |
don't want to create any controversy. But, ulimately, the victim is the lower riparian
State, It is the case with all lower riparian States, and this has to be arrested.
How best it has to be done, should be considered.

The issue of linkage of rivers has been there and it has a mixed reaction. But
whatever it is, whether you link rivers or you do something else, you
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have to provide irrigation to every acre of the land in this country. Then only the
income of the major section of the population would go up. So, that is the need of
the hour. [ am not an engineering expert nor an ecological expert where | can
weigh the pros and cons. But | read some success stories of linkage of rivers in
some other countries. Let us study the positive features, the negative features,
weight them and then proceed. When thousands of fanners are committing
suicide, let us maintain the equiliorium, let us maintain the balance where ecology
is maintained; at the same time, let us go ahead with projects and provide irrigation
to the poor fanners of this country.

Lastly, Madam, | have been teling umpteen number of times that
agriculture is the panacea for all ills of our economy. Agriculture alone is the
panacea. As long as you adopt a lop-sided policy towards agriculture, we are not
going to achieve growth. All along, we have been suggesting things. All
Government have been adopting mis-placed priorities. So, agriculture has to
be given the priority. See, for example, China. We have been quoting China for
its success stories and other things. We should not forget that it is because of
the agricultural growth, continuously for one-and-a-half decade, they could be
able to achieve that growth. So, let us give more money to the major section of
the population to buy. Then only you can create the demand for goods. So, that
is the only solution. Though we have the Ministry of Water Resources, but,
ultimately, the projects have to be implemented by the States only. There is this
anomaly. Water is a State-subject, but water disputes is a Central-subject. And no
State is complying to the awards. How to solve all these problems then?

On the Cauvery dispute, the interim award has been given. Till now, subject
to correction, no final award is given. | don't know how many decades would
it take. So, it is causing constraints also as far as the national integration is
concermed. My humble request to the Minister is to pay attention to the important
problems. You should have a vision. The vision should have a plan for
implementation. Unless you implement a plan, it will be redundant. For
implementation of a plan, you should have the political will also. | am very
confident that this new dispensation, the UPA, has got the political will to solve
the problems. Specially, the lower riparian States' interests have to be protected.
Then only the problems will be solved and It will be in the interest of the
integration of the country. Thank you.
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DR. GYAN PRAKASH PILANIA(Rajasthan): Madam Vice-Chairman, |
have the honour to make certain submissions but no pretensions to tell
the hon. Minister of Water Resources how to run his Ministry. | come from
Rajasthan and Rajasthan has certain legitimacy and credibility of claiming
certain very special privileges at the door of the Water Resources Ministry.
| will seek the permission to put them across rising above party factions
and lines. | will reiterate a very important viewpoint, which has been put
forward by Dr. Jairam Ramesh that water has to be taken as a national
resource. Everybody agrees that water is a scarce resource, water is a
vital resource, water is a rare resource, water cannot be produced in
laboratories and water is God's gift. But until and unless we believe and
really act that way that water is a national resource, inter-State disputes
would not be resolved. One of the main functions of the Ministry is
considered to be mediation and resolution of conflicts between States
regarding water resources. Rivers do not know geographical bundaries.
The Ganges will start from Gangotri and will go up to Gangasagar passing
through so many States and regions. It may be the Cauvery or it may be
the Krishna or it may be the Godavari or it may be the Chambal or it may
be the Ravi or the Beas or the Sutlej or the Yamuna or the Narmada. They
all are sacred rivers of the country and not of any particular State. If that is
accepted, Madam, there would not be abrogation of a treaty from one
side. You see, no State Chief Minister will rise one day and say. Today we
negate and abrogate the treaty which was entered into by the then Prime
Minister of the country and by the then Chief Ministers of Punjab, Haryana
and Rajasthan combined together on 31st December, 1981 and a decision
was taken that this will be the share of different basis of different States."
Suddenly one day it comes into the mind of a power drunken person to
call that "l will do unilateral abrogation of this treaty which is of national
importance and which is a federal treaty." We begged at the door of the
Ministry as well as the hon. Prime Minister. The Chief Minister of Rajasthan
along with all the MPs, cutting across party lines from Rajasthan, put
forward the case and requested and begged, 'kindly intervene, put a proper
sense in the State and resolve the issue.' Ultimately, the matter has gone
to the Supreme Court through a Presidential reference and Rajasthan has
not been able to get its due share. It is not a question of Rajasthan. The
same is with Tamil Nadu, the same is with Karnataka or with other warring
States. It may be Madhya Pradesh or Rajasthan. It may be Yamuna-
Sutlej link or whatever is there. So, this one point, which | would submit, is
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that some kind of a mechanism should be evolved to solve the inter-State
disputes. As far as Rajasthan State is concerned, area-wise it is the largest
State in the country. It is the biggest desert State in the country.

It is the most drought prone State in the county. It is the highest famine
stricken State in the country. Out of the four consecutive years, three
years are of famine. That is the pattern there. It is a State which
unfortunately has the lowest water resource potential. It is the
Daridranarayan among States and it asks Varun Devta of water resources
to give it some special share, to give it some special status. It has State
geographical area of the whole country amounting to 10.4 per cent. It has
population of 5.2 per cent. Cattle population is 18.7 per cent which is the
largest in the country. Cattle need more water than human beings. Overall
share of the State in surface water of the counry is 1.16 and overall share
of the State in ground water in the country is 1.72. Out of this total share,
surface water is only 9 per cent. Out of the total geographical area, 58 per
cent is desert consisting of 12 districts. Such a plight you will not find in
any State and hence, we keep on begging, 'give us something more'. Let
it not be proportionate to our population or our area. But let people not go
thirsty. In Rajasthan, water is precious than ghee or water is more precious
than nector, if | say so, | hope it won't be an exaggeration. It is a ritual with
the ladies in the villages that they trek few miles with a pitcher on their
heads to fetch water from somewhere. Hon. Minister will be surprised to
hear that out of flourosis affected villages of the country there are total
32,311 villages in our country and share of Rajasthan is 16,500. Fifty per
cent of the total flourosis hit villages of the country are in Rajasthan. You
can see hunch-backs of water dams in so many villages, prematurely
decayed, aged, with bent backs. It is a pitiable sight. Salinity is throughout
the whole State. It is rarely that you find underground water sweet. Very
few districts are there where water is sweet otherwise it is brackish or
saline. At many places, in addition to that there is nitrate also. It is a
miserable plight of the people. When we talk of drinking water, | will again
repeat what Dr. Jairam had said. He pointed out two things. Whenever we
put forward any request to the Ministry of Water Resources, two alibis are
ready. One is, it is a State subject. It may be some kind of a river, it may
be flood management, it may be drinking water. One is alibi that is a State
Subject, so don't bother. Another alibi is very interesting, multiplicity of
ministries. Water is a resource. If a commoner asks for drinking water he
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does not understand what is the difference between Water Resources Ministry
or other Ministries who handle water. If | request Shri Priyaranjan Dasmunsi for a
bucket full of water for drinking, He will say 'it is not my Ministry which
handles it'.

Out of courtesy, he might give me a bottle of Bislery, which he gave when |
went to his Ministry as a Member of the Consultative Committee. But, can we
provide Bislery to 6 lakh villages of the country? My submission is that the subject of
water resource development and management, which is so vital and important,
should be handled by only one Ministry under one umbrella, not by several
Ministries at the Central Government level, namely, Water Resources,
Agriculture, Rural Development, Urban Development, Power, Shipping,
Environment and Forests and so many. Tomorrow, it may happen that there will
be another Ministry for the water used for washing clothes and another Ministry
for water used for taking bath. And, funny thing is that Secretary is common to
both of them. Secretary (Water Resources) and Secretary (Drinking Water) is the
same. Why not have the same Minister? | think our hon. Minister is capable
enough to handle it. This is suggestion not from me, but it is a suggestion by the
National Development Council made in its 50th Meeting held on 21st
December, 2002. This is a suggestion by the Planning Commission also.
However, it is for the Central Government to take a decision. This is one
submission for the overall situation which | wanted to make.

As far as Rajasthan State's woes are concerned, | would just like to mention
one or two points only for the consideration of the hon. Minister. One is about the
inter-linking of rivers. It is neither a baby of the NDA, nor a baby of the UPA. ltis a
matter of national concemn. As a Member of the Standing Committee as well as
Members of the Consultative Committee, we all felt imespective of all party lines,
that inter-linking of rivers is the only way to solve in the long run and the flood as
well as famine situation. Flood and famine are, what should | say, twin sisters
and they can be handled only through inter-linking. It may take a decade or two;
nation's life is very long. But, about this, we must have a determination and a kind
of pledge that it must come up in due course of time. As far as Rajasthan is
concemed, | am grateful to the hon. Minister. He had assured that one proposed
small link pertaining to Parbati, Kali Sind and Chambal rivers will come up soon
because through his kind persuasion, Madhya Pradesh and Rajasthan will come to
an agreement and understanding. Another two
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small links are also there pertaining to Yamuna Rajasthan and Rajasthan
Sabarmati, which belong to Himalayan content. | know hon. Minister is aware
of it and something will soon come out of it. As far as Beas and Sutlej is
concerned, | will again request that 60 MAF, which is due share of Rajasthan,
must come to this thirsty State. Rajasthan State has nearly -exhausted its
patience because this agreement took place in 1981 and now it is 2005. Much
water has flown under the bridge since then, but still, the agreement has not
been honoured. Another submission was regarding MoU between Haryana and
Rajasthan for utilisation of Yamuna waters. This has also been lingering for years
and years. Governments have changed, but justice has not been meted
out.

Another submission is regarding Indira Gandhi Canal Project that is known
as Maruganga. It was earlier known as Rajasthan Canal, but later on, it was
named as Indira Gandhi Canal, in memory of that great lady, hoping that the
scheme will come through very soon. 46 years have passed since the Indira
Gandhi Canal Project started. It was started in 1958. (Time-Bell). Madam, 46
years is very long period, and, it will keep going on further and further if the Centre
does not grant lum sump amount in one go.

If you keep on giving money in instalments, escalation takes place and this
never ends. My request to your honour is to consider it because it is a national
project. Already, 14.10 lakh hectares has been commanded, under Canal water,
and, total area which has to be covered is 19.63 lakh hectares. We can add five
lakhs more provided lump sump grant is given. | think demands are endless but |
will just make one point regarding flood scenario in the country because the
Minister of State had referred to it. Your honour, | think, | will take two-three
minutes more. Again, here in the Statement recorded or supplied by the Ministry,
it is a State subject. But is it a national calamity, and, if you look into the figures,
you will find that it is a calamity, which is ten times more than the Tsunami
calamity. The figures are very revealing and horrifying, and, the scenario is so
grim.

According to the figures supplied by the Ministry—I am quoting
statistics— during last fifty years, nearly 79,500 to 80,000 human lives have
been lost in floods, forty seven lakh heads of catfle have been lostit is a
staggering figure if you think of it - and, damage worth 90,250 crores of rupees has
taken place. In the year 1979, in one year alone, 6,18,248 cattle heads, and,
11,316 human lives were lost. It is a havoc, it is a scar,
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and, things won't improve if the implementation is not correct. So far,
nearly one lakh crore of rupees have been spent in flood control but the
money has flown along with the water to the sea. It might have been
pocketed or whatever happened, | don't know, but floods have not been
controlled so far. This is grim situation and it needs very special care.

Rajasthan is not one of the States that is affected but these are the
States of the country and | think because the Minister of State referred to
it, | pointed it out.

Another point is 'small is beautiful'. | am again quoting statistics, Irrigation
capacity, created in the Minor Irrigation sector, covers about two-thirds of
the country's total irrigation capacity. It is cost effective. So let us pay
more attention to that, and, under this scheme comes repair, renovation
and restoration of water bodies, for which very little has been done. Only
100 crore of rupees have been earmarked, and, out of around 600 districts
in the country, only 17 water bodies in 16 districts of the country have
been selected. | don't know what the criteria is of selecting these 16
districts. Rajasthan is not one of the States that have been considered. |
am not aware which are the lucky States that have those 16 districts, but
see what a paucity it is.

There are a few lakhs of water bodies, old tanks, old bawris; by desilting,
they can be utilised, Creation of new water body is very difficult. So this is
the point which needs attention. | will just say what Mr. Chidambaram had
said in his last year's Budget Speech, "Restoring traditional water storage
bodies is very essential. They have fallen into disuse. Many of them have
accumulated silt. Many require urgent repair." He said, The crisis of water,
the biggest crisis of the 21st century, has affected the lives of millions of
our fellow citizens". But they were all false sops, promises and hopes.
Nothing came out of it. | know, and | am sure, through your timely mediation,
Madam, our hon. Minister will pay his attention to these matters which are
already in his view and something very tangible will come out of it which
will make him not only Varun Devata but will make him a Bhagiratha of
this country also if water problems-drinking as well as irrigation - is solved
for the poor farmers. Thank you, very much, Madam, for your kind
indulgence with which you have heard me.

91, TF 39 Herl (NER) #A8IGaT, Ueh 98d & Agayul f[avg o= 91 81 &
21 3T gt &Y FHRT fHl Ma & GHRAT F81 38 T AT fhdt uawr o
AT T8} V8 TS B
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3ATST I8 U T FHRAT & WU H 99 & A Gl 81 31T 9+ & oy, U
e TR F A8l B, Th TQTl, TAR IR A Al 21 T U Bl 5T B
v 7M1 R, B9 U Y 15T B FERT GHA &1 A H IRPR I el el
g 1 UTil ) AT U M FHRT © 3R 371 aTel aui H I8 FHRIT IRBR
P AT U HioT TAGT & © H Gl 811 ST & 2| HeledT, 3MSal & 57-58
TuT & g1e AT 379 T BH MU I S ARMRDI Bl WG U W J2AT T8l BRI
9Tq 21 9T DI HHI BT § g 4, 1 fTETS U 8, R 98 WS | ol SHaT
97 URTeTd 9% & B9 H SR U UfILIT | HF UT1 89R ST H 317 I&T 21 37T
Ruft gz 8 5 IR-R g @t S+t Bl <1 & 81 H U S8 Ul {6 o |
50 a9 Ugl Sl faeell # qoid WK o1, 98 35 ¥iex A< ol T 81 I8 Rt
freell ) A= 81 & 92 &b gax AN | €R-6R YoTel WR A Fell Sff J&T
215181 U U 3R Sia &, 98 vl 3R U 9 TRE-TRE &) 9Hwmg W 4aT
81 I8! 81 U | 91 B! 991 41 81 R@T &, U 9 STl ST Bt a1 Ut
BB 8, U | HeTd & T UST 81 W&l B B Iedl #, o R |, oref
T B HY H G716 & W] BI] & T8 gav 3R GETS B GHT 81 8

SUHTES HEIGAT, MY+ <l &N fh fIER | < 89R A~
S 3N 2, & AT AR f[I8R &t 91¢ &t 911 & R | 941 &d 2l
I fIER & 15 | 20 fTel W B, ST8f 8% 99 91¢ 31l 8, U IR 8, &1 R
gl - IR 918 31ehl §, & —&Ht g1 SYatell # 91¢ 1S 81 T ISR
Aige ¢ b fAerR # darell w it a1¢ o 7 9 il 4 91 ol 7, 9
fergwIT # g8l 8, Wk 4 g8l o, [J8R H g8l 8, AR d i Tl B! 2l
I, BHAT, TTSd, ALYTRT THE, U ARI AT U7 I 31T 1 5T T | 59
feal # qre 3rmeh &, A A WY farer SRt g R &1 dRell 81 8% a9 1500 BRI
P MU fIER WRAR &1 41 R-2fafercem w, Rellw w® @d grem g1 §
BT TR § b U1 Bl 15Y BT f9I A 8, 19 B FHAT A 8, 3ATST
P! AR & 99 <9 & B3 IAT | UM B THRAT B aolg F B aNg B
HfcAaTsal Bt 8, O &6 Ui Bl 759 BT vy 9E A0 A1yl 6 S U
TS §9Y P IR IR, ST FHRIT 6 AR IR <1 1R

SYHHTEIE ARIGYT, H AR 3T wT, 47 519 UahTel Sil $l G &l
AT 3R I SIBRT 1 21 {6 JUIY TTa=+e 7 98 1 916 &1 FHRIT 3 f+1o77d
& & foly AT MRBR A ardt @ 1 31t S==i HET b 9 B ux qier
T & v SRR & forg draferd wenfia fod T R, & 3R It &)
At SflemR & fore Teafar 999 715 81 H 9= 520t S 31, 3fR 15 737 Sft &l
gIATE ST ATEdT § [ I8 28 HRIS WUAT AIGMT 4 STt FaRiT & foy
T 81 S8 T 141 & forg t 300 H_rs feam 21
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HeledT, § ST81 A 371l §, ¥R 9 | BIHR Y d! BHAT al STl Bl
2 Y Herd Il 2, 9iY gedT 8, Adl il df TER BT vedT B v 7 Rtk
HHAT 4! B I8 | BIdT § dfeh BN # v I8 991 21 STl fIgR & 915
B FART & AR TR & TE1 gaR A1 H, 314 H, e 7 3R P AT A
gIe B TR B, 59 AR B ST A} Iea~ Byl &, d T 9Tl I 377l 21
9 R WRBR Bl THRATYED fIaR HRA1 9112y iR GRaR R o1 41 81 21
& ST § {5 98 <1 <9l & 419 Bl AT 81 8% Y 91 Bl SHd1 HRAT 2, i
Ruf o 8 fp 7<) 9 &% av Ryerce™ gidn &, 1! e w8d €, 8 a9 a4l
RyeICer gia 2, 99 aig gedn 8, Wd-wafergi 3 aTe - S 21 Rieies &t
IOl | B NTgs - 81 ST & 3R Rav<rgs $d1 81 SId1 21 S 1S Bl oI
TP IS § F FobTarr 81 STRIET, a9 I ATST A1 ¥ <t § 9T 3R, af 98
TG o ST

SUGHTEel HeledT, § He1 aredr g & Riaceym o 9 fRafd 2, it
TR 2, I TR Bl TRHR THRATAS of| S RGBTl O qier g7
GBI P T ATTehD IV &1 2l § b aTexT1 =18 § & uril &l qq1a,
q1¢ B! FHRT 21 ©§, I FARIT DI 127l $3g &b ©Y 9 o1 I1feY| A8,
H ST | 818 $H b aR | =l Bl /A Sft 1 g=gare 9 faan §1 fb g
U TRBR A I DI &, s IS HUY SRR & forg ot Ay 21 A8ren,
FEIYS el A Wl HIPR 916 A 51 89 A ST &1 81 eI aIs a1 11
HEEEISISETSICIES I CRNIEINE I RIS S EUISINENI
T # Y &R a¥ q1g 31l ¥, WD FHerd BT ¥, AbS! Ma ST B T,
ATy ST Al G1S BT ol (&A1 SMY| HBIGAT, U DI b Dl FHRT &
aut &1 S ST BT 2, IAPT T8T 91T W ¥ 5t 1 foeht w0 # =rern i &
3R &H IFD! ]I &1 UTd| I8 1 STl Geg bl FHRAT 8, STl Dl Vb B
TR 8, I9 TR% WRER Pl & 31 eV R 5d I 89 SIcd Dl el
RIS, ST YoTel TR SHRT ~iTa FIRET =l ST X818, I Al 84 &1 b el
Terear, § o &5 F omar g, S a7 H 31 4], IR |1, v A HieR B g W
AT T ATATd et SITQTT| 3+t 1 a8l drelid 2, S d1ed 41 2, Bic dred
H i1 N1 BT STl 81T AT, SHD! Fa {HdT ST o1, 37 Y F=ry fpam e 2
SHH I SR B FHART, GBI BT I FUAT BILEH B F91 3R [{ars
@ AT BT T S &7 FR-R R8I 8,
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q ITelTd WH &I Tt off 2 81 S drerral b WY, - T3 ATl 971 & A1ef-34
qTelTal 1 i XA B SToxd 21 S9felg # w2l Aeled | H&1 arg & d
ST AETUT HRATY [ BN TAT <2 &b AR 9 H Sl qTelrd &, S goi-asi
el B, S W TS B, S6! G%Ts 811 TR 81 Uh &g a8 bl ST &,
SNTE!, STB! SR BRI oV Ty fh i &1 S99 =g 81 9| ¥ &
T T FHRIT 51 JATSTH A Sl TSI TSI BRI &, d U1 BT 95 Qle+ B I8l
21d QI8 Rl B, SUD 918 Id! haex] | Sl U fFdherdT 8, SHHT diehe
T & A B, SABT YlGH T PRI & AW & JHAH B gl UH Al
GBI T B B IST8 I 3701 Ul T8I e 3R gORT A H 5 98 ST
ST 8 1 AT BT A UG AT 21 S (og Wl HRIATE! B! A8V 3R
q 9 BT 9T T8 R 7, 3R d SieHe Wiie el oV Iid & df S+ RaciTh
f Briare! g @nfev| Helear, # bR a1 aredn § & arel Rk <1 /sy oS
T2 Hel U 919 81 Wbl © 5 art & forg | < A< g3 @ e ©
IS 3FTell I8! IR Y & & a1l TR 7 &I Y| AT, MY A 3R IR~
IR <@ I8! &, H 73l Heley ¥ e =1 ared g - f9eR & aawal ol
3R M9 &1 < X2 & H 319 1 A1 BT SMHR <h bRl §-31M1 AT 54
AT BT R FHIET T8l 8IS RET & H I8 ST § 7R MY AR b
for saeTeitel 891 @ U 9 U foF 9 AT 1 FHeE rder iR #
AT 6 D! AR 39 JUIT BT ARBR, TR gH0P! Y b g, 117 &
B DR H T8 BT 81| §o1 WAl &b A1 H U q1dl FH BT § | F=dTS |

DR. K. KASTURIRANGAN (Nominated): Thank you, Madam
Chairperson. | have only three points to make on this aspects. One is
relating to an area of concern that is slowly developing, and that is related
to the Himalayan Glaciers. Madam Chairperson, the Himalayan Glaciers
is one of the very unique water body systems in the world and outside the
polar cap, probably, one of the largest. They occupy something like 17 per
cent of the Himalayan area, and there are something like 15,000 of them.
What is the significance of these glaciers; firstly, they control the Himalayan-
ecology, and secondly, they supply water to some of the largest river
systems in the North, that is, the Indus, the Ganges, the Brahmputra, and
their tributaries. What is disturbing about the glacier systems is that in
the recent past, there has been a recession in the level of snow in these
glaciers. This has been seen consistently over the last 20 years, when
this monitoring was being carried out. Some of the glaciers have receded
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as much as a kilometre. So, obviously, when this kind of a recession takes
place, there are going to be changes in the water content in some of the major
rivers of the Northern system. Now, the implications of the changes are as
follows. One is that there could be an increased flow of water in the initial phase
of warming because of the fact that you have more ice and snow melting, and
contributing to the river water. On the other side, after a long time, maybe, after
a decade or two, one could again see that there is less amount of snow available
and there could be a reduced water content in the river system. Considering
that the Indo-Gangetic plain, in the words of Dr. Norman Borlog, is such a
massive area, in alluvial plain, which could virtually support the entire earth in terms
of the food requirements, if properly managed, there is cause for concern simply
because if there are changes in the water flow in these river systems, it could affect
the productivity of the land around that location, i.e. the Indo-Gangetic plain.
So, what | am suggesting for the kind consideration of the hon. Minister of Water
Resources is that we should carry out a very detailed assessment of this recession
of the show, create atlases related to the glacier, model the implications of the
glacier melting, look at the near term issues related to the increased water flow
into the river systems and also assess the questions of reduced potential, reduced
water flow in the years to come and so on. Thus probably, a major effort needs to
be mounted, much more than what is presently going on in the Ministry of
Water Resources. This is one aspect.

The second aspect is, we have today a method of monitoring the water
systems.

PROF. P. J. KURIAN (Kerala): Can you also explain why this recession is
taking place?

DR. K. KASTURIRANGAN: It is because of the global warming...
(Interruptions)...

PROF. P.J. KURIAN: That is the only reason.

DR. K. KASTURIRANGAN: Yes. Presently, of course, there are
deforestation and many other kinds of local ecological system perturbations; that are
also a cause for concern; So one has to totally understand the reasons for it. But
today, one ascribes these two causes for the level of changes. This is the only
major glacier in the tropical region of the world.
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That also makes it a unique system in terms of the impact of global wanning
on the glacier. For example, these glaciers in Switzerland and other places
in Europe are less affected because of less changes in the temperature.
They are much colder. But you have a tropical glacier in this part of the
Himalayas.

PROF. P.J. KURIAN: The depletion of snow is very dangerous, ultimately
disastrous.

DR. K. KASTURIRANGAN: The second point that | would like to mention,
Madam Chairperson, is that we have today an excellent system of data
collection from ground, aerial surveys and space. We should be able to
locate the surface water bodies and even look at their depletion in terms of
their capacity, desilting aspects. Secondly, we can also look at the ground
water. You can look at the snowfall. You can look at many other aspects
of the hydrological cycle. Now, the suggestion here is that we should
make an assessment of the water resources. My suggestion is that we
should do a water resources census after every five years, which will give
us the health of the water resources in the country. Maybe, once in five
years we can do a water resources census, exactly in the same way as
what we do for demographic census as well as land resources census.
So, this could be a third dimension of this kind of effort. Probably, a
synchronisation of all the three could be a very useful thing in terms of
database, which would lead to several aspects of decision making for
development in this country.

The last point which | would like to make is that we have something like
4,000 billion cubic metres of water that precipitates over this country. We
have something like 1,130 billion cubic metres of water. That is the potential
water which is available. An amount of 600 billion cubic metres of water is
currently used. If we look at the projection from today to 2025 and then to
2050, when our population, in the normal circumstances, would be
something like 1,640 million, we will find that the requirement of water
would go up from the current 600 billion cubic metres to 1,150 billion cubic
metres and, finally, roughly to 1,500 billion cubic metres. Now, we have to
have a very clear-cut road map. Most of the projects to increase the unliable
water resources in the sub-continent are going to be fraught with long
gestation periods. So, one has to make an assessment of this and see
what is going to be the road map so that we could meet the target required,
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which is something like 1,150 billion cubic metres by 2025 and 1,500 billion
cubic metres by 2050. How are we going to reach these targets? We have to
make an assessment. What are the options available? The option, of course,
would be groundwater recharging. One has to do the water cycling. One has to
look at what level is inter-basin water transfer critical. | must say, in the context
of inter-basin transfer, that there are areas in the country where there is not
much of an option, except through inter-basin transfer, to make sure that we
have the right amount of water. The ecological aspect, certainly, will have to
be addressed. There are no soft options. There are only hard options. We have
to look into that.

On the whole, certainly, India has enough potential in terms of water
that is available. If one takes a reasonable fraction of total precipitation,
say 35 per cent of its, still it could meet the requirement up to 2050 based
on certain rationale for per capita requirements, industrial as well as
agricultural uses. What is important is to have a very clear-cut management
plan and developmental plan spread over something like 40-50 years. | am
sure, the Water Resources Ministry would address this question. But there
is a sense of urgency to it. Thank you.

4} AT IR TS (AERT) HeH, 3771 39 Ao 4, 59 Aecdqul [q9
TR Tl 8 B! 81 99 Ud 91d Al A% &l s 8 AR qaH] I8 1 41 © fh
o+t v T g &, eT 1 U8 W BYHTS g o F I 95 & Agcaqul
o ST & Sik rew gaira W) faQ 21 H I Geidi &1 W Rl gl Hed,
3TTSITET & 55 TSl 918 Y, BH 3 W& ¥ U & IR T91 B I8 81 & g1
-7 H 4T & U TS &1 81 I8 BIS Aol o T8l 81 J31 1 pHl-HHT
U1 ST 8 T 31TST 991 3 esierd, Sfdddre 3iR gedl gs el 3 Wt g1
Hhe T BT &1 ST ERATON I oS T 8 AR BAcd dHATg I oS 8T B
g dSls % Al I &1 WA T8l &, dich Tid-11d 59 oels dI 9uc 4
31T 21 7S, 39 SIS Bl el aoTe B9RI Sl Sie H1f 81 U a-W Tt
DI PR YR <9 H 8 g &S Ahall 8 3R Ia! YwaATd &1 I8! &1 | 1 I8
TP B (S AT TP ST BT TS . T3S, 3Tl - HIIGT AT AR -Y-dT oI
91 Y fRIRTG AT ST 3R BH I8 U AR 371 STl Il Bl 3R ST
[BRISEEERGI
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AT & I AT Uah-aR & G & IR 81 G| 79, § 78R 9 37T §
3R HERTE H 3AToT BIC-BIC T U & oY geb-ger 4 s gU &, gadl ard
g & o Uil & foIg STa ST g% Bl 2, 1 9ga 1R a1 4aT 8Il 8l
=g el Bl QIR 71 3R AT 3R & 3 &1 91 b o & 3R 371
AT ¥ BEd © 6 <], H S 1 Bl T e fa, 31 JH G391 U diel
P PIdS TSN, 1 Ig 95 9 DI qId 81 BRI AP, TAR g4 H I Bl
9T AT Rt g1 gug AT ST 8, ol TSI H = Bl R Bl
ST 98 ST A TS ¥ AeH, U BT I WA g g Wl & fog
SRIATS PR &, oAb SHBT AT TfI2d U Tad dxIdl A ST B &b
PR G AT ST 81 - q16 YIRS STl | Y AIT-3A1S HEH| G 377
ST 1 HSH, 31TST a9 &l F9Y 181 8, R WY H8RISE & BT 3ofTdh o,
PR AERT H 98 SUTGT RN 8l X6 51 $9 aATd & qra9[s Wl HeRTSE &
@ I T 7, STET G BT I SR W AT 81 O I7a T, ot T ATe
HERTE - 4 U1 U1 I8T 21 31 o7 © T T2 BTt MY 27 BT 21 918 ATeHt
2, Tefl ST B, U 98 ST © SR AT 9 ugd 81 89 U & forg fafra 8
ST 81 T8 I Tl & BTN HSH, AToT | Yo ATl Ul 397 # I8 Rufy ot
35 arit & forg foram &1 SAiE & 2 R B8 wic gaTs vl wsclt o), ot
<3 ¥ Py SiTe U R 8 6 A1 wie e Jo gaTs o=+ & 918 W il Toik
Tl a7t 21 el Tl ATell # 9R & IPRAT H, ORI 3R <21 & $s i
H Tl T WK &1 91 Hiex & 1 WY ST gabT 21 2 Bl 37l ATETE] -5 uR
R 81 SSRATHA d1ex HASHC BT HEAT © T o arel fe=il # 9Rd & fiRd
Y-STel TR &b PRI IHR AT UST 81 Aebell &1 I8 BBl b ORI, AR
T HERTSE I} SATh] I AT 81 8, TSI SRR GoTol™ U2l W 59 FRI1
BT FUS H 3T T 21 Ioe dTd S¥CISYC M Bl U FAT A ol Id1a1 1 & fh
Ty 2025 Tb GG H TR STel Hehe YT BT, RilfP TSI BT Y-STel WK 4T
TS I HIex A1 ST Gl 81 I8 Yeb SMUTIbTel RART 2 3R SHBT AT
Al S0 e o =1 B HeH, fEgqad § ofd Siaid! U« AR STt
TS Y fAwHd IR W &7 o Bl SeRd B fEgaar H 8% ard e
1150 fyefiier ariRer BIfl 8, I 40 31, <fhT sqer ymor ) 9 fawerar
o0 8U &1 T aRW <RIYSH B, ST8T 12,500 frefi+iex qiier 8iil 2, It 500 $4
Bl B 1 SO AW IORAT & SigerR 3 Rt 130 frefifier, a4 15 €9
IR BTl 81 <2 SYTETeR aTReT S 4 RyqwR 981+ T 8kl 8, aTh! 33
HE Y@ T2 21 39 FIuaar & 3@d gV &1 89! O i W) 1R g
FHRAT SR B 3R EA FATHT 1 g% vt bt e # Sies A STe
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HEH el IoTT Al I H U & oIy a1l oSl I 81 ST iR dejem 3
SR TG AT S| el ATt Yo & =T = 310+ TRl 131 B T+t
S A SHR B &1, 399 R1 BRI 81 T 3R Q9T e O BIdT 89?7 BH
3T STl T IR AR HRAT 811 §9 FHRAT BT FHIETT ST 3 JRT
BN TS 81 ThdTl BH ST W BShR SR T Sel-fd IR faam oxr
eY| HEH, TIR ST GId, STH! SUALIAT 3R I+ &b KT B b IxIb
AT ET @I S U TR 919 B 8TR 9N STel-+1fT BT T8 8Tel X&T ol 31
qrel 20 AT | 8H U import BRAT TS| H$H, A9 arex Hoc BT
AT 2 6 6 2025 7 Egwa S 290 <9I H | Y BN Sl AU U Bl
SRR fel A ey g

FeH, U B THRT s AHNTH TSN DI 5+ <) &1 ST8T gt
B B, S gl ¥ gt & U AR gerepd dfFeel &l At usdl 2l
Hfgeld 3R BICI-BIe! afeeadi Yad Teidy 8-10 Hid R A U] oI 3Tl &
g e <91 &) AHARTE o1 DI g W SWrs b 71 9 319! STel-Hif #
STg STet ANl H FSiaRor @ 91 SR 8 a9 39 A1l &l 9% TSR |
dfrd BRd B 3R 37 oTsfhal iR BId-BId! afeadl ol Sa! 21 & e
A R PR 81 BAR ST ANl IR TAR <3 B el BT I8l 3R 1D
PR & 7 fb fageh dufat o1 35 ardt a7 7 ® fb sa-+ifa §
IRV T HT SYANT fHaT 7 B, I8 31MReT0T Afgerall & forg sm=fdra g
1T 7H, TG &) AFTATSN MY 7Ta & Tt Al DI Ugell 3R MRIL ThaR
21 STeT Al Bl &7 3R IFDT Ifg & IR § U@ AfTe A ST 7 Dls ST ©
3R A BIS D! ek BT B

Fed, 9™y # U & SHHATE W $B eI SR S 51 AR
BT U HBIad & U Bl AR8 U] FEMHT AT U1 B DIg BIAd T81 8l Jo
IHI & o FRARTIT 3R TET 2T 1 371 aTel FHI H UTi] F8T1 TG T8 BT
3R BH Ul o fog T 3iR U1 STx 98T Fehil| 3R 84 I8 b1 & Al a9
fFaTl | AR X1 AR Bied Aifed! qdH-THl IR TG T TS| §AR
Tl TS-9< HIex! A SUET-A-SA1e] U1 HHad BIgied 3R Wi § I &7 U
He O & g5 e 9edl fQU S €1 T $ 99 A9y DI DI ORI
AT 1Y G4 89 8 U BT oI BR Aol AR $O U 91 Aebil| Hed,
S & i< O BT S A &, SHbT AT 791 AT &1 31T <21 H U g 157
2 S8l & 9T Il B g9 a i -diaes g i 81 8 a8 Svel 9
HDHR i<l & b q1g 1 I AR U1 1 STaxad gR1 81 SIrged| HeH,
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6.00 P.M.

§ 98l g IETER0T A1 A a9 2001 H ORI H G TS AT 99 HB,
RT3 IR ORI b 143 FiEN 9 F 107 T8 & T A1 3HHT A W §
5 g3 fPa 3R SSTEIS TR I U Wi & T ARl TR 37T T8l
I UTY § iR 9 I U IS & el 9aoiil ad d& d9-9-9 3R SI1GT
gier BN STel THIT BT FHET 8] 99 Aol | HeH, BIS-BIC AT I9THY
IS BT UTIT ST BR BH q-STel WR 1 Fobdl &l AR Al ° 4l J8 AT
YT 27| 31T 3R 39 <91 § fheft 919 1 o AT SMATI bl & df I8
ST il &I B §H STl IwATI I water management iR STaf wiife
It water policy & IR H ART H ASHTAT UGT BT AMMEY SR STl Hifd BT
Y& U1 TR B AR STl shifel I8 GRI T&1 81| 599 aR H &4 U ofed
TR ST AT B RTIH 31 AN bl 21f¥ret fopar S 81 waifeh
Rith TRPR gRT fhy ST 32 SUTAT A &9 3194 STt Al d I T8l B aTeT|
e, BAR T&t 3eT WY @ I8 ATd & o STer I 31erd 8 8k 3 FReR gerd
R 84 39 €ftS B0 Pl gEer=l 811 IHI 30 2 H St 2hifcl QX &M 39 ST
PIf H SRATT S U Bl AU8 PR b IUF @1 81, R qIgU-aIrg
ggort 8i,illegal connections &= BT 3R AAfGAT BT SATSHT BRI 31T
HI g1 a7 I8 B {6 qR <=1 H Sfdd Al & R H 8 U EfCHIV Bl
ST BT H <ATE T 31T A 8 371 STt 1T DI STe whifel AT F 1
H YHN Rifd TRl T TSR I &, DT Hifcd AN gRT AR STt 2
B AT Bl SITO® DR 39 Gl BT a1 18T 3R 39 N BT 5Tt shifa &
IRAFRTT HRAT AT S <2 P FHTS, ATAT, T R =7 Sfia uril A s
TU Bl B e & fo TRuUR® ... (T B €)...30R gfid daiid &
S I AfEAT3if 3R AHRTRID aRid F 918 IT5 Sfal-+1iT a1fey, R aRer
J SITET AT BT STfABR BT 3R STet iR fey 3rert &l 81N 3R T 319
g 9 @t TR el 3R I & forg Ui 98 &f *1red Bl <3| g=IaTg |

Suquredel (ST WRel ARNRY) g=are| $ft ARI™IvRETE S,
A1 A2t S B axhed WY AT 7, 1 319 et S foare & 9wy enforg|

THE MINISTER OF DEFENCE (SHRI PRANAB MUKHERJEE): Madam,
if you permit me, | can lay my statement on the Table.

SHRI V. NARAYANASAMY: Yes, Madam. | can speak after that.

THE VICE-CHAIRMAN (SHRIMATI SARLA MAHESHWARI): If the
House so permits...(Interruptions)... No. we have to finish the discussion
today itself. Tomorrow, we will have the reply from the Minister.
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SHRI MANOJ BHATTACHARYA: Madam, how long will it take?

THE VICE-CHAIRMAN (SHRIMATI SARLA MAHESHWARI): Only two
speakers are left. So don't worry. We will be able to finish it.

SHRI S.S. AHLUWALIA: Then, let the discussion be over.

SHRI PRANAB MUKHERJEE: Whenever the House agrees, | will do it.
You fix the day. | have no problem.

SHRI'V. NARAYANASAMY: Madam,...

IUGUTI (A AR ARaN)) AR S8R 3T 99 o #
A HAT Sl HeT Bl gl I g e wx gl g & 91 =re a1 aro
gITH BT GG+ &b U IR ¥ 3

SHRI YASHWANT SINHA: Madam, | do not know what the Minister is

going to speak. We are not privy to it. This is a highly controversial issue.
I would prefer that the Minister reads the statement.

SHRI PRANAB MUKHERJEE: | have no problem. | can read it.

JURAATEET (ST AT AT #aY) 137 379 $28 © ol ... (FAIM)... AT
Ugc g STl a8 H B AN ... |

STATEMENT BY MINISTER

Affidavits filed on Behalf of Union of India in the Writ Petition
(C) 270 of 2004 filed By K.G. Dhananjay Chauhan
Versus Union of India and Others

THE MINISTER OF DEFENCE (SHRI PRANAB MUKHERJEE): Madam,
in the last few days, various statements have been carried in the media in
respect of the affidavits filed on behalf of the Union of India (UO) in the Writ
Petition (C) 270 of 2004 filed by K.G. Dhananjay Chauhan versus Union of
India and others. | would like to place the facts on record.

(MR. DEPUTY CHAIRMAN in the Chair)

The Writ Petition had been filed in the Supreme Court on 15th June,
2004 as a Public Interest Litigation. The Writ Petition is primarily based
on the report of the Comptroller and Auditor General (CAG) No. 7A of 2001
which deals with the special audit of cases of procurement done for
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